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Separate paging it given to this Patt, in order that it may be filed as a sepatate compilation.m*-
PART III.

Regulations, Orders, Notifications, Rules, etc., issued by the 

Governor and by Heads of Departments.

HOME, REVENUE AND FINANCE DEPARTMENTS.

NOTIFICATIONS.
The 26th September 1936.

No. 4434-^»La.-48-R.—Whereas it appears to the Government that the land specified in 
the schedule below and situated in the No. 81 Mukundapur village, Chatrapur taluk, Ganjam 
district, is needed for a public purpose, to wit, for the diversion of Purushottapur-Jaganadhapur 
road near Rushikulya river notice to that effect is hereby given to all whom it may concern in 
accordance with the provisions of section 4 (1) of the Land Acquisition Act I of 1894 as 
amended b.y the Land Acquisition Amendment Act XXXVTII of 1923; and the Governor 
hereby authorizes the Revenue Divisional Officer, Chatrapur and his staff and workmen to 
exercise the powers conferred by section 4 (2) of the Act, vUnder section 3 (c) of the same Act 
the Governor appoints the Revenue Divisional Officer, Chatrapur, to perform the functions of

Collector under section 5-A of the Act.
Schedule.

Ganjam.
... Chatrapur*
.. No. 81. Mukundapur.

oramboke with survey or

District
Taluk

• •

Village
Description of land, wet or dry, inam or p 

Government—-Ryot war!—dry.

paimash No. 301/1» •

Bhoroto Padhi (Pattadar and enjoyer). 

land required to be taken up—
Name of owner or occupier. S. No. 300-2,

302/1 & 2. 
301/2 
299/2. A.

North
East
South
West

Boundaries of the

—0.01.-Approximate extent to be taken up 
Whether waste or arable-—Arable.
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26th September 1936.

No. 4435—La-48-R.—Erratum to 4 (1) notification published in Fort St. Gcorcir r 
Part (1) A., dated 27th November 1934, regarding acquisition of land for the div ■ Piirushottapur-Jaganadhapur road near JRushikuIya river in the district of Ganjam 0rsi°n 0»

The

Feed

Enfranchised Inam dry S. No. 289/2; patt ,
V. Thumbanadham; Enjoycr, Hadiya <wC 
son of Gopi Setti and Satyabadi Padhi. Ctl>

For
ment dry S. Ho. 289/2, Gopi Setti

1. Govern

Varda Bodo Thuinbanatho,S. No. 290-1. B.
2. V. TummaDadha

S. No. 291-2
3. Government dry

Inam dry.
Potito Padhi and Satyabadi Padhi.

Inam dry.

Pattadar, Gopalakrishna Padhi and enjover 
Geddam Dinabandhu.

. Satyabadi Padhi and Notoboro Padhi,

Sunkuru Govindo.
296-1.

• •

Potito Padhi
S. No. 292-2

4. Government dry
S. No. 294-2

5. Gopalakrishna Padhi • •

S. No. 295-2 
6. Satyabadi Padhi

S. No. 296-2
7. V. Bhoroto

Northern Boundary 296-2 
S. No. 299-1. B

8. Madhava Padhi .. Pattadar V. China Sree Rama and enjoyer 
Bonomali Padhi and Madhav p Padhi.

S. N. 299-2. A 
9. Eastern Boundary

S. No. 300-2 
10. 300-2 Srimati Devi

Southern Boundary 301

... S. No. 301-1.
Srimati Devi, wife of Bonomali Padhi. 

... 301-1.

The 26th September 1936.

No. 4436—La-45-R.—Whereas it appears to the Government of Orissa that land is 
required to be taken by Government at the expense of the Puri district board for a public 
purpose, viz. for widening Patharganj Bajrakote Road and construction of Kandaghai culvert 
in the villages of Fatepur and Maludkhas, pargana Malud, zila Puri, it is hereby notified that 
ior the above purpose a piece of land measuring, 3.49 acres, bounded on the—

North ^
! By mauza boundaries of mauzas Udayagiri and Bajrakote and portion of plot 

nos. 888, 889, 936 and 1106 of mauza Maludkhas,
and

i
West J 

South ^
i, By portion of plot no. 1106 of mauza Maludkhas and 
1 2 of mauza Fatepur,

portion of plot nos. 4 andaud
East )

is required within the

This notification is made, 
it may concern.

aforesaid villages of Fatepur and Maludkhas.

under the provisions of section 4 of Act I of 1894, to all whom

A plan of the land may be inspected in the office of the Collector of Puri.
Objection to the acquisition, if any, filed under section 5-A, by any person interested

within the meaning of that section on or before the 2nd October 1936, before the Collec 
of Puri will be considered.

By order of the Governor,

A. F. W. DIXON,
OffO- Chief Secretary to Government■
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HOME (REFORMS) DEPARTMENT. 
the 2nd October 1936.

No.-2609—Ref. P.—In exercise of the 
powers conferred by paragraph twenty of the 
Fifth Schedule to the Governmeut of India 
Act, 1935, read with paragraph twenty-six of 
Part I of the Government of India (Provincial 
Legislative Assemblies) Order, 1936, and sub-para­
graph (5) of paragraph three of Part I and 
paragraph six of Part III of the Government of 
India (Provincial Elections) (Corrupt Practices and 
Election Petitions) Order, 1936, and of all other 
powers enabling him in that behalf, the Governor of 
Orissa is hereby pleased to make the following rules
for the conduct of elections to the Orissa Legislative 
Assembly:—

Puri}

ji -

Short Title. 1. These rules may be called “The Orissa 
Legislative Assembly Electoral Rules, Part II 
(Elections and Election Petitions), 1936”.

2. (1) In these rules, unless there is anything 
repugnant in the subject or context,—

“the Act” means the Government of India 
Act, 1935;

Definition.

“Appendix” means an appendix to these 
rules;

“Form” means a form appended to these 
rules;

. (2) In the discharge of his functions under the 
following rules, namely,

rules 5 (1) (b), 25 (1), 27 (5), 77 and 104 
(3), the Governor shall act in his dis­
cretion ;

in the discharge of his functions under the 
following rules, namely,

rules 2 (3), 5 (1) (a), 23 (3) (5), 27 (a), 
43 (3), 113 (1), 115 (1), (4) and (5) (6), 
116 (1) and (2), 119, 120, 122, 124 (I) 
and (2) and 125,

he shall exercise his individual judgment;
and in the discharge of his functions under 

the following rules, namely,
rules 48 (1) and (2), 92 and 114 (2),

the advice tendered by. he shall act on 
Ministers.

“Gazette” means the local official gazette;
the “Corrupt Practices Order” means the 

Government of India (Provincial Elec­
tions) (Corrupt Practices and Election 
Petitions) Order, 1936; and

expressions to which a meaning is assigned, 
either generally or in relation to the province of 
Orissa, by the Act, or the Schedules thereto, or 
the Government of India (Provincial Legislative 
Assemblies) Order, 1936, or by the Corrupt Practices 
Order or by the Orissa Legislative Assembly Elec­
toral Rules, Part I, 1936, shall for the purpose of 

rules have the meanings so assigned to them.
these
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final otheipetition- .
into an elect;°,' e rules “ Returning Officer means 

3. (1) -tnid «* such m thVJ C°kmnthe person deagate t of the constituency sped.
o£ AppenblX,^ :n the second column o£ the said 
fied against him

of rules*Interpretation

Returning OfSeer.

appendix* .
(2) The persons specified in the fourth ‘column

of the said appendix shall be called the Extra 
Returning Officers and may, subject to the control 
of the Returning Officer, perform all or any of the 
functions of the Returning Officer in the consti­
tuencies respectively specified in the corresponding 
entry in the second column thereof:

Provided that no such person shall perform any 
of the functions of a Returning Officer which relate 
to the acceptance of a nomination paper or^ of a 

withdrawing candidature, or to the scrutiny of 
to the counting of votes, unless thepaper

nominations, or 
Returning Officer is unavoidably prevented from 
performing the same, in which case the said functions 
may be performed in any constituency by the person 
specified in the corresponding entry in the fourth 
column of the appendix.

(3) Reference to the Returning 
rules shall, unless a contrary intention appears, be 
deemed to include any person when performing any 
duty or function which he is authorised to perform 
under sub-rules (1) and (2).

Officer in these

SECTION L
Primary Election.

4. Any person who is a member of the scheduled 
castes may be nominated as a candidate for a 
primary election if he is qualified to be chosen to 
fill that seat under the Act, or any Order or rule made 
thereunder, or an Act of the Provincial Legisla­
ture.

Qualification for nomination.

5. (1) The Governor shall—
(a) issue a notification calling upon each 

constituency in which a seat is reserved 
for the scheduled castes to elect a 
member on or before a date to be 
specified in the notification; and 

{b) appoint for the purpose—
(i) a date, not later than the fourteenth 

day after the date of the aforesaid 
notification, for the nomination of 
candidates for the primary election 
by the electors in the constituency 
who belong to the scheduled castes; 

0*) another date, not later than the third 
day after the date fixed for the 
nomination of candidates, for the 
scrutiny of nominations; and 

(*«) a further date 
Poll shall, if

Notification of election.

Date of nominatiocB.

UaU of scrutiny.

or dates, on which a 
necessarv. be taken.
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Publication of appointod dates.
(2) On tlie issue of notifications under sub-rule

(1), the Returning Officer shall give public notice
of the appointed dates in Form I, in the language
or languages of the electoral roll for the constituency,
by posting the notice in his office and in the office
of all municipalities, at the police-statious and in
the office of each Collector, Tahsildar, Deputy
Tahsildar, and Sub-Magistrate situated within the 
constituency.

6. (1) On or before the date appointed for the 
nomination of candidates, each candidate shall, 
either in person or by his proposer and seconder 
together, between the hours of 11 O'clock in the 
forenoon and 3 O'clock in the afternoon, deliver 
to the Returning Officer, a nomination paper 
completed in Form II and subscribed by the 
candidate- himself as assenting to the nomination, 
and by two persons of the scheduled castes as 
proposer and seconder whose names are registered 

the electoral roll of the constituency.

(2) The nomination paper, or the first of two 
or more nomination papers, delivered by a candidate, 
shall be accompanied by a certificate from the 
Subdivisional or Revenue Divisional Officer of the 
subdivision in which the candidate resides, stating 
that the candidate is a member of a scheduled 
caste.

domination of candidates.

on
Certificate that candidate is of 

scheduled castes.

7. (1) Any member of the scheduled castes 
whose name is included in the electoral roll of the 
constituency and who is not subject to any 
disabilities for being so included under the Act, or 
any Order or rule made thereunder, or an Act of the 
Provincial Legislature, may subscribe as proposer or 
seconder as many nomination papers as there are 
vacancies to be filled but no more.

(2) Printed copies of Form II shall, on applica­
tion, be supplied to any elector of the constituency 
at the office of the Returning Officer thereof.

8. Every nomination paper delivered under 
sub-mle (i) of rule 6 shall contain a declaration in 
writing subscribed by the candidate that the 
candidate has appointed or does thereby appoint as 
his election agent for the election either himself, or 
some other person who is not disqualified under 
the provisions of the Corrupt Practices Order for the 
appointment and whose name and number on 
the electoral roll shall be stated in the declara­
tion • and no candidate shall be deemed to be duly
nominated unless such declaration is made on the 

nomination paper.

Proposer and seconder.

Supply of Form II.

Declaration regarding election 
ftgent.

9. Any nomination paper which is not received 
before three O’clock in the afternoon on the date 
appointed by the Governor for the nomination of

clidat.es shall he rejected.

Latest hour of nomination.

can
10. On the presentation of a nomination paper, 

the Returning Officer may require the person or 
persons presenting the same to produce a copy of 

electoral roll bn which the candidate and his
Correction of nomination PftPei 

tohere necessary.

the



{PART III2, 1936.eizsm o«IoBER£HE ORISSA -- Si.

IC'2 -—
1 seconder are registered, or of thc 

proposer ant se ^ and shall satisfy himself 
necessary entries number on the electoral roll of 
that the name , hig proposcr and seconder as 
the candidate • jatjon paper are the same as 
entered m the o ro]] Where necessary,
those entered ^ former be amended so
as to be in'wicordance with the tatter.

ii The Returning Officer shall, on receiving a 
1L;.' m„er under rule 6, inform the person or 

noimna ' ^ the same of the date, hour and place
persons de J ti 0f nominations, and shallappointed for the scr > ^ ^

^ fC a certificate stating the date on 

s,‘1l 5the hour at which the nomination paper has be' ddfvered to him ; and shall, as soon as may be 

thereafter, cause to be affixed in some conspicuous 
Ice in his office a notice of the nomination contam-
£ descriptions similar to those contained m the
nomination paper, both of the candidate and of 

who have subscribed the nomination 
and seconder.

;.^l '-----

of norai-rrem'ure upon ^P*
nation FaPcf

the persons 
paper as proposer

12. (a) Any candidate may withdraw his candi­
dature by notice in writing subscribed by him and 
delivered to the Returning Officer or other person 
authorized on or before three O’clock in the aft-er- 

the date succeeding that appointed by the 
Governor for the scrutiny of nominations:

W tixlnwc! of candidature.

noon on

Provided that, if the date is a public holiday 
within the meaning of section 25 of the Negotiable 
Instruments Act, 1881, or has been notified by the 
Government as a date to be observed as a holiday in 
the office of the District Magistrate or the Sub- 
divisional Officer of the district or subdivision 
concerned, the notice shall be considered as having 
been received in due time if it is presented not later 
than three O’clock in the afternoon of the next 
succeeding .day which is neither such a public holiday 
nor a day so- notified.

(&) A candidate who has withdrawn his candi­
dature shall not be allowed to cancel the withdrawal
01 to be renominated as a candidate for the same 
election.

Publication of a withdrawal. . 13- The Returning Officer shall, 
notice of withdrawal under rule 12, as soon as may 

e, cause a notice of the withdrawal to be affixed 
conspicuous place in his office-

d4'.^n or before the date appointed for the
dpwfb0n °f caudidateib each candidate shall
rJLJ ,°,r caUFe lo fie deposited with the Returning

rnm in cash*; anti no
to be duly nominated unless such deposit Las been made.

the deposit !),v w^0mJ or 011 whose behalf
vOthdlLs hl ni^ U1 1Ule 14 Las >«ade
the time specified dtlJre 'u tbe manner and within 
any such candidate ■ ™ or ^ nomination of 
returned to the nev1S ]^USed’deposit shall he 
if any candidate^! £1! ry whom 5t was made; and, 
-1116 c<>mm“““ent 01

on receiving a

m some
Dc-pc«it.

htlutn ol deposit in the
withcravel, rejection or death.event of

cash when a candidate chooses to pay
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returned to hMetalTenre ’f by him’ shali bs
by the candidate r'shain,pT?tat'VJe or5 if not m:lde
whom it was made Ietnmed to the Person by

the dlpoS mSt!eby I*™" behalf

not e'eeted and n e ^ bas been made is 
is less than n r d 7 6 nVmber oE votes polled for him 
polled bv t luarter °t the lowest number of voteswSi! srs.vs*tw ^ sban te

Forieitiirf.

(2) For the purpose of sub-rule (1), the number 
of rotes polled shall be deemed to be the 
bailot
counted.

number of 
papers.papers, other than rejected ballot

He turn of deposit of unsuccessful 
candidate. 17. (1) The deposit made in respect of a candi­

date who is not elected, if it is not forfeited 
under rule 16, shall be returned to the candidate 
or to the person who has made the deposit on his 
behalf, as the case may be, as soon as may be after 
the publication of the result of the election under . 
rule ^rfrr)^7-yW.

Return of deposit of successful 
candidate. (2) The deposit made in respect of a candidate 

who is elected shall be so returned as soon as may 
be after the publication of the result of the election 
in the Gazette under rule :

Provided that, if a candidate is duly nominated 
at a general election in more than one constituency, 
not more than one of the deposits made by him or 

his behalf shall be returned, and the 
remainder shall be forfeited to the Government.

Scrutiny of Nomination Papers.

on

18. On the date appointed by the Governor. for 
the scrutiny of nominations under sub-clause («) of

in writing by each candi- 
of assisting the

Attendance at scrutiny.

oneproposer .
other person duly authorised
date and, except for the purpose .
Return in «• Officer, no other person may attend at suc h 
time and°place as the Returning Officer may appoint, 

d the Returning Officer shall afford them all reason­
able facilities L: been TeUveS

wilhin the tinmand in the manner prescribed in the

foregoing rules.^ Officer shall then examine
1 • Jinn capers and shall decide all objec- 

the Mn™f° ‘ be made at the time to any nomi-
whlC j either on such objection or on his 

such summary inquiry, it auy, 
refuse any nomination on

Scrutiny.

tions
nation, and may, 
own motion, af eias he thinks necessary,

, the proposer or seconder is dis- 
tta(«)

qua
tion pa p pi’

//yi'3- A tyi.'o-37 (JufifyiAh
W'Jt, t. 7U.)
Cl'J

it. \o ■st
(/
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there has been a failure ou the 

•:art of the candidate or his proposer 
m- seconder to comply with any of the 
provisions of rules 6 to 9 and 14 above-,

• \ the candidate or any proposer or (iC) tl seconder is not identical with the 

nerson whose electoral number is given 
in the nomination paper as the number 
of such candidate, proposer or seconder 
as the case may be;

(iii) that

(v) that the signature of the candidate or 
' ) 0f aUy proposer or seconder is not 

genuine or has been obtained by fraud.
(2) (a) An entry, or a certified copy of an entry 

made in the electoral roll of any general constituency 
in Orissa of the name of a particular person as an 
elector shall be conclusive proof that that person is 
entitled to fill a general seat in the province or to 
subscribe a nomination paper in the constituency 
in which he is enrolled as an elector, unless it is 
proved that the candidate is ineligible for election 
under the provisions of the Act, or any Order or rule 
made thereunder, or an Act of the Provincial 
Legislature, or that the proposer or seconder is a 

who is disqualified from subscribing aperson
nomination paper under sub-rule (1) of rule 7,

(b) Where a person has subscribed, whether 
as proposer or seconder, a larger number of nomi­
nation papers than there are vacancies to be filled, 
those of the papers so subscribed which have been 
first received, up to the number of vacancies to be 
filled, shall be deemed to be valid.

(3) Nothing contained in clause (ii) or clause 
(iii) of sub-rule (1) shall be deemed to authorise 
the refusal of the nomination of any candidate on 
the ground of any irregularity in respect of a nomi­
nation paper, if the candidate has been duly nomi­
nated by means of another nomination paper in 
respect of which no irregularity has been committed.

(4) Nothing contained in clause (iv) of sub­
rule (1) shall be deemed to authorise the 
refusal of the nomination of any candidate, if the 
nomination paper of such candidate contains an 
adequate description of the name and address of 
such candidate, his proposer or seconder.

(1) The Returning Officer shall endorse 
each nomination paper his decision accepting or 
rejecting the same and, if the nomination paper is 
rejected, shall record in writing a brief statement 
of his reasons for such rejection,

(2) The scrutiny shall be completed on the day 
appointed in this behalf under sub-clause (ii) of 
<•lau.se (b) of sub-rule (l)o£ rule 5 and no adjournment 

proceedings shall be allowed.
On the completion of the scrutiny of nomi­

nations and after the expiry of the period within 
v. Inch candidatures may be withdrawn under rule 12,

Acceptance or 
nomination. rejection of 20. on

No adjournment of scrutmy.

of the
Publication 0f th0 ji5t f 

domination. 1 21.accepted
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the Returning Officer shall forthwith prepare a list
of persons,- whose nominations have not been rejected
and who have not withdrawn their candidature, and
cause it to be affixed in some conspicuous place in 
his office,

[Publication in Form III. 21f s 4-v ^ ^ nillmher of Such persons exceeds
? r*Returning Officer shall forthwith publish in 

the manner prescribed in sub-rule (2) of rale 5 a list 
in F orm III of the names in alphabetical order of the 
candidates as given in the nomination papers. The 
alphabetical older is to be determined with reference 
to the order of the surnames (i.e., names proper) 
of the candidates.-

(2) Against each candidate’s name on the list 
shall be noted the distinctive colour allotted to him 
for the purpose of the ballot. The colour asked for 
by the candidate shall ordinarily be assigned to him.- 
But if the same colour is asked for by two or more 
candidates,- the Returning Officer, shall, failing 
agreement between the candidates as to which one 
of them sUch colour should be assigned, assign the 
colour at his discretion. The colours assigned shall 
be white, red, yellow, blue or green and thereafter 
any combination of two or moie of these eolcurs,

23, (1) If the number of candidates who 
duly nominated and who have not withdrawn their 
candidature in the manner and within the tiiae 
specified in rule 12 exceeds four, a poll shall be 
taken.

Assignment of colour.

When may poll be talieit. are

(2) If the number of suck candidates is four,- 
all such candidates shall be declared to be duly 
elected to the panel,

(3) If tbe number of sUch candidates is less 
than four, all- such candidates shall be declared to be 
elected to the panel

When the number is fouiV

(.&) Provided that if the number of candidates 
nominated is one, such candidate shall' 
at once be declaied to Be duly elected 
to fill the reserved seat in the consti­
tuency :•

0) Provided further that if lid candidate is 
nominated,, or if the number cf candi­
dates nominated is not more than one 
and fie dies before the commence­
ment of the poll,’ the Governor 
shall, by notification in the Gazette,, 
call upon the scheduled caste electois 
of the constituency to elect a panel of 
candidates within such time as may 

the notification. Ifbe prescribed by 
the constituency having been called' 

this sub-rule fails to 
candidate, the Governor

underupon
nominate a 
shall not be bound to call again upon- 
the scheduled caste electors to elect 
a panel of candidates and the 
reserved seat shall be left unfilled until! 
such time as the Governor thinks fit 
to call upon the scheduled castes 
electors to hold a fresh election..
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Voting..

m y0tes shall te given by ballot in persoa 
, t be conducted i« the manner pres..

«. 86"»85- 

(-2) ISTo voter shall 1raye more than

Voting.

oi?e vote.
Counting of votes.

9- Cl) The Governor shall appoint a date, the 
tinm and place for the counting of yotes and the 
Returning Officer shad give notice m writing thereof 
to all candidates and election agents.

(•2) Votes shah be collated bj, or under the 
supervision' of, the Returning Officer, and each 
candidate, and one representative of eapk candidate 
authorized in writing by the qandiefate shall have a 
right to be present at the time of counting. _No other 
person shall be allowed to be present except such 
persons as the .Returning Officer may appoint to 
assist him in counting yotes, and no person shall bp 
appointed to .assist in counting the yotes >yho has 
been employed by or on behalf of any candidate for 
.any purpose whatsoever connected with the ejection.

(3) When the counting of the yotes has been 
completed, the Returning Officer shall forthwith 
declare the candidates to whom the largest number 
of votes has been giyen to be elected.

(4) The Returning Officer shall ’Without delay 
cause the names of the candidates elected to be 
published by affixing a notice in some conspicuous 
part of his office.

SECTION II,

Other Election^.

Nomination.
Qualification for nomination. 26. Any person may be nominated as a candi- 

cate for election to fill a seat in any territorial 
constituency, if he is qualified tp be chosen to fill 
tnat seat under the Act 
thereunder, or any Order or rule made 

Act of the Provincial Legislature:or an

Provided that not more than one nominee o ^ 
firm, corporation or Hindu joint family shal
nominated as a candidate for the .com-imerce an 
industry constituency.

Notification of election.
27. The Governor shall— 

(a) issue a notification calling upon each 
cons ltuency to elect the prescribed 
number of
date to be members on or before a 

specified in the notification;and
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(&) appoint for the
Purpose—

*(i) a date for the nomination of candi­
dates., such date not being later 
than the fourteenth day after the 
date of the aforesaid notification; 

{%$) another date for tjie sciutiny of 
nominations, such date being not 
later than the third -day after
date fixed for the nomination of 
candidates; and

(in) .a further .date or dates on which a 
poll shall, if necessary, be taken.

On the issue of notification under rule 27, 
the Returning Officer shal) giye public notice of the 
•appointed dates in Form IV, in the language or 
languages of the electoral roll for the constituency, 
:by posting the notice in his oSice ,and in the office of 
all municipalities, at the police-stations and in the 
•office of each Collector, Tahsildar, Deputy Tahsildar., 
Sub-Magistrate situated within the ,constitu enc).

the

Publication of appointed d^ites. 28.

domination of candidates. ■29. (1) On or before the date so appointed for 
the nomination of candidates, each candidate shall, 
.either in person or by his proposer and seconder 
together, between the hours of eleven O’clock in the 
forenoon and three O’clock in the afternoon, deliver 
to the Returning -Officer a nomination paper 
completed in .the manner prescribed in Form V 
.and subscribed by the candidate himself as assenting 
to the nomination and by two persons as proposer 
.and seconder whose names are registered on the 
electoral roll of the constituency.

Certificate for a backward tribe 
candidate. (2) 'The nomination paper, or the first of two 

or more nomination papers, delivered by a candidate 
•for a -seat reserved for a representative of backward 
tribes shall be accompanied by .a certificate from the 
Subdivisional or Revenue Divisional-Officer cf the 
■subdivision in which the candidate resides, stating 
that the candidate is a member of .a backward tribe.

(5) Every nomination paper delivered under 
sub-rule (1) shall contain a declaration in writing 
subscribed by the candidate that the candidate has 

;appointed or (does thereby appoint a.s his election 
agent for the election either himself, or some other 
person who is not disqualified under the provisions 
of the Corrupt Practices Order for the appointment 
and whose name and number on the electoral 
roll shall be stated in the declaration, and no candi­
date shall be deemed to he duly nominated unless 
such declaration is made on the nomination paper.

■Election agent.

K
whose name is included in the 

and who is not 
included

30. Any person
electoral roll of the constituency 
subject to any disabilities for being so 
under the Act, or any Order or rule made there­
under, or an Act of the Provincial Legislature, may 
subscribe as proposer or seconder as many nomina­
tion papers as there are vacancies to be filled but

Proposer and seconder.

no more:
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provided
(i) where a nominee of a firm,, corporation 
u or Hindu joint family is a candidate 

for election,- no other nominee of the 
said firm, corporation or Hindu j0iut 

shall subscribe, either as 
- or seconder, the nomination 

of. such candidate ;• and

family
proposer
paper

nominee of a firm,, corporation, 
or Hindu joint family has subscribed 
as proposer or seconder a nomination 

other nominee of- the said.

tii) -where a

nopaper, .
firm, corporation or Hindn joint family 
shall subscribe as seconder 0r. 
proposer the same nomination paper.

/ ... va 31 Subject to proviso {a) under sub-rule (3>
/ru^K=r^o£rUle23, a candidate duly elected at a primary 

lmreserved seat*. election shall be deemed to have been vandly
nominated as a candidate for election both to the 
seat reserved for the scheduled castes as well as to- 
the non-reserved seat in the constituency.

32. Printed copies of the nomination form in. 
Form V shall,- on application, be supplied to any. 
elector of the constituency at the office of the 
Returning Officer thereof.

33. Any nomination paper which is not 
received before three O’clock in the afternoon on 
the date appeinted by the Governor for the nomina­
tion of candidates shall be rejected.

34. On the presentation of a nomination paper- 
the Returning Officer may require the person or 
persons presenting the same to produce a copy oh 
the electoral roll on which the candidate and his 
proposer and seconder are registered, or of the 
necessary entries therein, and shall satisfy himself 
that the name and number on the electoral roll of 
the candidate and his proposer and seconder as 
entered in the nomination paper are the same as 
those entered in the electoral roll. Where necessary-- 
he shall direct that the former be amended so as to 
be in accordance with the latter:

Sufjrly of Fonn V.

Latest hour of nomination.

Correction of nomination paper 
uheie necessary.

- 35.. The Returning Officer shall,, on receiving a- 
nomination paper under rule 29, inform the peison 
or persons delivering the same of the date,-hour rnd 
place appointed ior the scrutiny of nominations, and' 
s all enter in the nomination paper its serial number 
and shall sign thereon a certificate stating the date 
v ich and the hour at which the nomination paper 
bas been delivered to him ; and shall, as soon as 
may be thereafter, cause to be affixed in seine- 
conspicuous place in his office a notice oi the 
nomination containing descriptions similar to these 
contained m the nomination 
candidate and of. tl 
the nomination

Intimation of scrutiny..

Olt

paper, both of the 
e persons who have subscribed 

paper as proposer and seconder.
ttill.djfcwttl of Candidature.
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or before three O’clock in the afternoon on the date 
succeeding that appointed by the Governor for the 
scrutiny of nominations :• Provided that, if the date 
is a public holiday within the meaning of section 25 
of the Negotiable Instruments Act,. 1881, or has 
been notified by. the Government as a date to be 
observed as a holiday in the office of the District 
Magistrate or the Subdivisions,! Officer of the 
district or subdivision concerned, the notice shall 
be considered as having been received in due time 
if it is presented not later than three O’clock in 
the afternoon of the next succeeding day which is 
neither such a public holiday nor a day so notified. 
On receipt of a notice of withdrawal by a. candi­
date of the scheduled castes or backward tribes 
the Returning Officer shall satisfy himself that the 
candidate Understands the purport of the notice,-
and only if he is- so satisfied shall he 
notice.

(b) When for any reason,- which shall be 
expressly stated, a candidate is unable to deliver 
the notice in person, he shali communicate the fact 
to the Returning Officer and the proposer and 
seconder' together of the candidate shall deliver the 
notice in person.

(C) A candidate who has Withdrawn his candi­
dature shall not be allowed to cancel the withdrawal 
or to be re-nominated 
election.

accept the

as a candidate for the same

37. The Returning Officer or other person 
authorised shall, on receiving a notice of withdrawal 
under rule 36, as soon as may be,- cause a notice of 
the withdrawal to be affixed in some conspicuous 
place in his office.-

Sfotrfrcation of withdrawal'.-

38. (1) On or before the date appointed for
the nomination of candidates, each candidate in 
every constituency except, the labour constituency 
and in the case of a candidate of a backward tribe

Deposit and its return.

in a constituency in which a> seat is reserved for a 
representative of the backward tribes,- shall deposit 
or cause to be deposited with the Returning' Officer 
the sum of two hundred and fifty rupees in cash * 

Government Promissory Notes of equal valueor in
at the market rate of the day

Provided that the deposit of a candidate in the 
labour constituency or of a candidate of a backward 
tribe in a constituency in which a seat is reserved 
for a representative of the backward tribes shall 
be fifty rupees in cash * ; and-

Provided further that a scheduled caste 
candidate elected at a primary election shall not be 
called upon to make a deposit in addition to the 

provided for in rule 14.
No candidate shall be deemed to be duly nominated ft 

unless the deposit required by the rule has been

one

made.

candidate chooses to payreceipt in lieu of cash when aa treasury* 1'htt Returning Officer may accept 
n° amount in cash direct into the treasury.
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m If-a candidate byxwhoxn or on whose behalf
the deposit referred to Iu sub-.raJ® C1) 'bwbeeu 

^ withdraws bis candidature in the manner
SmTST** *\« # tt.nomination of any such candidate Is refused, the 
deposit shall be returned to the person by whom it 

made: .and if any candidate dies before the 
commencement of the poll, any such -deposit, if made
.by him., shall he returned to his legal representative 
or. if not made by the candidate, snail be returned 
to the person by whom it was made.

ancl

was

{3) If-a candidate by whom,, or on whose behalf 
-the deposit referred to in sub-iufe (1) has been 
made is not elected and the number .of-votes polled 
by him does -not exceed one-eighth of the total 
number of votes polled, the deposit shall he forfeited 
to the Government.:

Provided that in ;a constituency in which,a 
seat is reserved for a representative of the scheduled 
castes, the deposit of a candidate for ODe of the 
seats reserved for the scheduled qast,es -shall not b.e 
forfeited on the ground that the number of 
-votes held by him does not exceed one-eighth of 
the total number of votes polled.

(4) For the-purpose of sub-rule (3), the number of 
votes polled shall be deemed to be the number of ballot 
papers, other than rejected ballot-papers., counted.

(5) The deposit made in respect of a candidate 
who is not .elected if it is not forfeited under 
sub-rule (3). and of a candidate who is elected,, shall 
be returned to the candidate or to 
person who has made the .deposit .on his behalf, as 
the case may be, as soon as may be after the 
publication of the -result of the election in the 
Gazette under rule

Provided that, if a candidate is duly nominated 
at a general election in more than one .constituency, 
not more than one of the deposits made by him or 
on his behalf shall be returned, and the remainder 
shall be forfeited to the Government.

the

Scrutiny of nomination papers..
Attendance at scrutiny. •->9. On the date appointed by the Governor 

for the scrutiny of nominations under rule 27, the 
candidates, their election agents, one proposer 
one seconder of each candidate, and one 
person duly authorized in writing by each candidate, 
an except; for the purpose of assisting the 
returning Officer, no other person may attend at 
sue time and place as the Returning Officer may 
appoint, and the Returning Officer shall give them 
£ 1 reasonable facilities for examining the nomination 
papers of all candidates which have been delivered
foregoiugmiS? ^ ^ manner Prescribed in

and 
other

01
i-j-j./i ^ i- Mo. If

PS'
■ CO. 3

j
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Scrutiny* examine the ^minatlm™1118 0fficer sha!1 then 

'Objections which may be^ad ^ ksba11 dfccid* all 
■nomination, and J* " on tthne to 

on his own .motion k Su6h obiec«on or
•an-y, as he thinks nJZiTifT™'7 i£

any of the following groondl^!! ^ nominati°n<o.n

4$) that the •candidate is ineligible far 
>election under ^ - , ar
Art n i Provislonf5 of the-Act, or any .Order or rule made there­

in er or an Act of the Provincial 
legislature ;

!Xp) that the proposer or -seconder i 
fied from
paper under rule 30; and

- is disquali- 
subscribing a nomination

• «*•

t(c) that there has been any failure on the 
part of the candidate or his proposer
or seconder to comply with any of 
the provisions of rules 29, 30. 33 and 
38 (1).

•'(2) '.For the purposes of this rule—

,(a) an entry, or a certified copy of an entry 
made in the electoral roll of any 
general constituency in -Orissa of -the 
name of a particular person as an 
.■elector shall be conclusive proof that 
-that person is -entitled to fill a general 
seat in the province:or to subscribe a 
•nomination paper in the constituency 
'in which he is enrolled .as .an elector, 
unless it is proved that the candidate 
■is ineligible for election under the 

■ rule made there- 
Act of the Provincial

Act, or any Order or
under, or an

that the prcpcser or 
•who is disqualified

Legislature, or
seconder is a person #

ubscribing.a nomination paperfrom s 
under rule 30 then;

nerson has subscribed, whether,as 
nroposer or seconder, a larger number

•*J5U*M**« —*
to be valid*

.(6) where a

(3) Nothing contained ^Ho authorize the 

refusal ot t

the
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. „ ;rreaulanty in respect of a nomina.
ground of any « b didate has been duly nominated 
Son paper, d ye nomination paper m respect of

rri>S“i‘jhMbee°com
.T contained in clause (c) of sub-rufe(4) ^ot!inig^ed tQ aUthorise the refusal of 

JLA- &l (1) shal nation of any candidate if the nomination

rr&sr'Vfe.
om) ^ - The Returning Officer shall endorse on

£,ctio»ofno.nins. 41.(1 r ft„ decision accepting or
to. each noinin ^ ^nd, if the nomination paper j8

SeS stall record in writing a brief statement of 
( reasons for snob rejeotron.

(U Scvv-L’-J «TUc. <y*-'l
\w

ary

'TtJUvvCO-X <Yrazx/v^° 
[\jumA~ IVk*.Xrv/JlVlL

■* KX

t^Wrwi |1^| 

jlax fV?V.eA U-
yoTi *

f^iAcorw^ 

G^fcv
(2) Tlie scrutiny shall be completed on the fey- 

appointed in this behalf under sub-clause (zY) of 
clause (&} of rule 27 and no adjournment of the4 
proceedings shall fee allowed-

(3) On the completion of the scrutiny of nomina­
tions and after the expiry of the period within which 
candidatures may be withdrawn under rule 36, the 
Returning Officer shall forthwith prepare a list of

whose nominations have not been rejected!

Xo adjournment af scrutiny.

J^DV 

Ifc Stx^O
Pufcliration of the list of accepted 

^nominations.
iJLilv-^vV'

U c—oAJC-*j7y^a.«-
pV-rvCTf ]U 

GmTTIxAa tfVVJ -——

persons
and who have not withdrawn their candidature, and 
cause it to be affixed in some conspicuous place in 
his office.

Aui»1 aX"^\ir»e 3 42.- (1) If the number of such persons is greater 
than the number of vacancies,- the Returning 
Officer shall forthwith publish in the manner pres­
cribed in rule 28 a list in Form VI of the names in 
alphabetical order of the candidates as given in the 
nomination papers. The alphabetical order is to be 
determined with reference to the order of the 
surnames (i.e., names proper) of the eandidates.

(2) In a constituency in which a seat is reserv­
ed for a representative of the scheduled castes, the 

of the candidates who have been duly elected 
at the primary election and have not withdrawn 
their candidature in the manner and within the time
allowed by rule 36 shall also be included in this 
list.

Tablicat:©!! in Form VI.

names

(3) In a constituency in which a seat is reserv- 
e oi a representative ot the scheduled castes or of 
tiie backward tribes, it 
each candidate's 
not eligible for such

shall be noted against 
name on the list whether he is or is 

a seat.
(4) Against each candidate's name on the . 

shall be noted the distinctive colour allotted to * 
for the purpose of the ballot. The colour asked _ 
by the candidate shall ordinarily be assigned to 1 '
But if the same colour is asked for by two or nio 
candidates, the Returning Officer shall, failing 
went between the candidates as to which one of t e 
such colour should be assigned, assign the e°l°t1*’• 
his discretion. The colours assigned shall be ^h1 
red, yellow, blue or green and thereafter any combm 
lion of two or more of these colours. ''V

__^ C f ^V-jV- pC s—7^0? Lo 6 ^

li - si o-ymz-A fTj '?>< £■
6- m 3 - <?- 37

ru

i
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tyjion may poll bo taken. 43. (1) If the number of candidates who 
duly nominated and who have not withdrawn their 
candidature in the manner and within the time; 
specified in rule 36 exceeds that of the 
poll shall be taken:

are

vacancies, a

Provided that if the 
the backward tribes number of candidates of 

— for seats reserved for a repre­sentative of the backward tribes is equal to the
number of such vacancies all such candidates shall 
be declared to be duly elected j and a poll shall be 
taken to fill the seats not so reserved from among
the candidates other than those so declared to be 
duly elected.

When the number is crjual to num- 
bev of vacancies. (2) If the number of such candidates is equal 

to the number of vacancies, all such candidates 
shall be declared to be duly elected.

When the number is Iosf. .
(o) If the number of such candidates is less 

than the number of vacancies, all such candidates, 
if any, shall be declared to be elected, and the 
Governor shall, by a notification in the Gazette, 
call upon the constituency to elect a person or 
persons, for the remaining vacancy or vacancies, as 
the case may be, within such time as may be 
prescribed by the notification:

Provided that where the constituency, having 
already been called upon under this sub-rule, has 
failed to elect a person or the requisite number of 
persons, as the case may be, to fill the vacancy 
or vacancies, the Governor shall not be bound to 
call again upon the constituency to elect a person 
or persons until such time, if any, as he thinks fit.

44. If a candidate who has been duly nominated 
dies after the date appointed for the scrutiny of 
nominations and before the commencement of the 
poll, the Returning Officer shall, upon being 
satisfied of the fact of the death of the candi­
date, countermand the poll and report the fact to 
the Government, and all proceedings with reference 

election shall be commenced anew in all 
if for a new election:

De th of nominated candidate.

to the 
respects as

Provided that no fresh nomination shall be 
necessary in the case of a candidate who stood 

inated at the time of the countermanding of the 
shall it be necessary to hold another

election.

nonun 
poll, nor 
primary

SECTION III-

Voting.
45. Votes shall be given by ballot, and in all 

constituencies other than the commerce and industry 
and landholders’ constituencies, in person.

Voting.

Voting in person,
46. The poll shall commence 

till 5 p.Ai.

at 9 a.m. and be

Hours of poll! kept open47. If owing to an emergency beyond his 
control such as the intervention of floods or the 
occurrence of serious rioting or disorder, the presiding'Adjournment of poll.
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.piled to close the polling _ officer is c0,Bpn:‘ted hour, be may announc 
before the aPP°'B poU to a subsequent day 
adjournment oi ^irn in this behalf and the p0p 
hour to be J open on such subsequent 
ling station shall tQ tbe period during nhich it 
day for a pericct 4 closed on the earlier day
remained Preinab J shall be reported immediate. 
Every such occuu ^ by the presiding 0ffic
lyd°tobthe GoveSoi by tbe Returning Officer.

f fcatiou
e an

end

er,

48. (1) The Returning Officer of a constituency 
shall with the general approval of the Governor 
select for the constituency as man}' polling stations 
and as many polling booths under each polling 
Nation as he thinks necessary, and allot an electoral 
area, to be known as polling area, for each polling 
station or booth, as the ease may be.

Foiling stations, booths and polling
areas.

(2) The Returning Officer for every constitu, 
encv for which more than one date has been appoint­
ed for the poll shall, with the general or special 
approval of the Governor, determine on which of the 
dates so appointed the electors residing in each 
poiling area shall record their votes.

(3) The Returning Officer of a constituency 
shall publish in the manner laid down under rule 28 
a list of polling stations selected under sub-rule (1) 
and of the number of booths at every such polling 
station giving a description of the polling area or 
areas for which each polling station or booth, as the 
case may be, has been selected and the dates allotted 
to each polling area under sub-rule (2),

(4) The Returning Officer shall appoint a 
presiding officer for each polling station and such 
other persons (hereinafter referred to as polling 
officers) to assist the presiding officer as he thinks 
necessary.

(5) The same polling stations and presiding 
and polling officers may be appointed in respect 
of elections held simultaneously.

(6) Each polling officer may, if so directed by 
the presiding officer, perform all or any of the duties 
assigned to a presiding officer under these rules.

Presiding and poilirg officers.

(7) If the presiding officer, owing to illness or 
other unavoidable cause, is obliged to absent him- 
sell from the polling station, his duties shall be 
pei ormed by one of the polling officers, who shall 
Officer aUthorized in tbis behalf by the Returning

D-ltif c •?' presiding officer.
at tbel'nohWheweS!ding officer shall keep order 
fairly condurted^STsba11 See that the election is 
tots to fce admittrVa! regu!ate the number of elec- 
other persons except—-°Ue time’ and sba11 exclude all

(") the polling officers, the candidates and 
/i ' agea* °I each candidate at a time 
i™-iafter referred to as the polling
QandidatePP°mted writing by tb<?

ono
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the police 
toity, and 

(c) s«ch other 
officer 
for the 
electors.

pollinVstationy0rPf2]?toTbCe0v thCtf h,.iraself at a

presiding officer nr tv ^ n^e awf11* orders of
tog the duty of the n aP° ln§ °fficer Perform- 
toimediately by°order S?’ °fficer’ “ay, 
such pollincr officer be officer 0r
station, by any police officer oTby2 oU? POlIing 
authorized in writing hv tv. ^ ?? otaer Pers°u

polling .Er iUt Ctlth”?'” ”
» mml shall not unless with "h’e 1m JoT'o] 
ti e preruin,. „&«, or snoh polli..fXT be 
allowed agan, to enter the polling station during tie

,0r °fher public servants on

persons as the 
may from time 

Purpose of
presiding 

to time admit 
identifying

Provided that this 
cised so as to

power shall not be exer-
, prevent any elector who is otherwise 

entitled to vote at any polling station from having 
an opportunity of voting at such polling station. °

50. Subject to the provisions of rule 63 no 
elector shall be admitted to vote except at the pol­
ling station fixed under rule 48 for the polling area 
under which his name appears on the electoral*roll.

Tl83fcri»fcio:i of voting at polling 
station.

51. The presiding officer shall close the polling 
station at the hour fixed iu that behalf under rules 
46 and 47, so as to prevent the admission thereto of 
any elector after that hour:

Provided that any voter who has received his 
ballot papers before that hour shall be allowed a 
reasonable opportunity to record his vote.

52. Each polling station or booth, as the case 
may be, shall contain a separate compartment in 
which electors can record their votes screened from 
observation, except in so far as it may be necessary

that the ballot papers are duly placed in

Clo^c of polling.

Polling compartment.

to ensure 
boxes.

53. (1) The Returning Officer shall provide 
in each polling compartment as many ballot boxes 
as there are candidates, the box of each candidate 
bearing the distinctive colour or colours assigned 
to “founder rule 42. He shall also provide copies 
of the electoral roll or such part thereof as contains 
H e names of the electors entitled to vote at each
the name. Ho shall further provide a board
polling s a l - commencement of the
at least 4f.l^ff]-seD]aved in bold and clear print 
poll on which is 1 7 anci the colour of the
the name of■ ^ the colour itself m the
box assigned to turn < 
language ol the electoral roll.

■Publication of name, colour, etc., at 
polling station.

m Upturning Officer sha11 pK)Vlde at
(2) The Ret “»kuments {or stamping

each polling Nation The official markofficial mark on the ba ot pepe less than
stoll |,c kept ” be”«» tie « <* «»
seven Jf™ s“ elect,one lor tbe e»me

an
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.. m Every ballot box shall be so constructed 

, ' .llLt naoers can be introduced therein but 
ttaOf* therefrom without the box
cannot be The presidiug officer at any polling
being uffiwmediately before the commencement of the
Sta| °hall sbow the ballot box empty to such persons 
poh, shall c• h station, so that they may
St and shall then ioch it up, an?,
; ace his seal upon it in such manner as to prevent 
fb ino- opened without breaking such seal He 
hall thereupon place the box so locked and 

: d inside the polling compartment for the
the receipt of the ballot papers, but screened from 
observation, except in so far as it may be necessary 

that the ballot- papers are duly placed m it.
(2) Before the polling is open for the recording 

the presiding officer shall read to such 
persons as may be present the provisions of section 
14 of the Indian Election Offences and Inquiries Act, 
1920. and shall explain the substance thereof in the 
vernacular of the district.

Scaling of ballot box.

to ensure

of votes

55. The ballot paper shall be in Form VII with 
a counterfoil and shall be serially numbered on the 
back for each constituency. The class of consti­
tuency shall be indicated by a letter as given 
below:—

Form of ballot paper.

G. for General constituencies.
M. „ Muhammadan „
W. „ Women’s ,,
1. „ Indian Christian constituency.

L. ,, Labour „
56. (1) At a primary election a voter shall be 

given only one ballot paper.
(2) Sub-rule (1) shall apply also to an election 

other than a primary election, in which not more 
than one seat has to be filled.

The number of ballot papers to be 
issued.

(3) At elections for constituencies in which 
more than one seat has to be filled, except in the 
Berhampur General and the Sambalpur Sadr 
General constituencies where the voter shall be 
given only one ballot paper, the voter shall be 
given as many ballot papers as there are seats to be 
filled and the presiding officer shall explain to the 
voter that he can place all the ballot papers in the 
ballot box of one candidate or distribute them 
thinks fit and place them in different ballot boxes.

(4) Where elections for more than one con­
stituency, whether territorial or special, are held 
simultaneously at a polling station a voter entitled 
to vote for the constituencies shall be -given for 
Cue constituency a ballot paper or as many ballot
nib ru^es ^ n eu^e(^ to wilder the preceding

Exception in Berhampur aod Sam­
balpur constituencies.

as he
simultaneous elections of more than 
-1 constituency.one

Pro< euurc before ballot 
>«?Kued. (5) Immediately before a ballot paper is deliver­

ed to an elector, the number, name and description 
of the elector as stated in the electoral roll shall be 
called out. A ballot paper shall then be stamped 
with the official mark on the back and delivered to 
the elector, the number of the voter shall be entered

paper is
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plbe'phSlSfl;” n" ’"*• “1» mark 

the number of the elector ^he/ectoral roll against 
received a ballot paper J? d.e,'?ote tbat he has 
particular baiJot ^ ^ the

or papers ialf forth^H."06"111! lhe ballot PaPe>’ 
compartment and there^l/10^ uDt° tbe Polh?ng
Papers in the box or box ballot PaP<* or
and for each constituent a,CC0rdl“g to his choice 
than one constituency nr/h*- ere, el®ct10ns for more

MS ba^t paper or PUt

blindness £ other IseST^ **£

ina ner prescribed m rule 57, the presiding0 officer
vet TfnVT hlm forwhom he wishes to 
7°te. and shall place the ballot paper in the box 
bearing the colour of the candidate for whom he 
wishes to vote.

59. (1) When a person presents himself to vote 
and at any time before a ballot paper is supplied to 
him, the presiding officer or polling officer may, of 
his own accord, and shall, if so required by a candi- • 
date or polling agent, put to such person any or all 
of the following questions :—

(i) Are you the person enrolled as follows 
(reading the whole entry from the 
roll) ?

(ii) Have you already voted at the present 
election in this coustitueucy ?

(m) (And at a general election in a territorial 
constituency ) have you already voted 
at this general election for the 
Legislative Assembly in any other 
territorial constituency except a 
women’s constituency ?

and the peison shall not be supplied with a ballot 
paper unless he gives an unqualified answer to the 
question or questions put to him and unless his 
answer to the first question is in the affirmative 
the second question in the negative and at a general
election the third question also m the negative. .

(2) Except as provided in sub-ru.e (1) of this 
rule every person whose name is found on the 
elctoral roll shall be entitled to be supplied with

Voting.

and

Assistance to incapacitated voters.

Identify of voters.

be entitled *° JM shall fin up this form with
Form VIII. lhe requirefrom the presiding
such assistance s ^ the fornl) and instead of
officer, who shall “ Aox sball place it m an
Putt!ng H "The elector shall stick up the envelope 
envelope The ew ^ presiding officer, lhe 
and band it ove

Tendered votes.
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6 lido 1'SeiTl e 11 £a: v sh&li makepresiding °^cei name of the elector and his 

containing the' . roli and the name of the
number on the e tituency to which the roll
polling station aim the COver in a separate
relates and sbalK in which shall not be
packet the bal,0t l ‘ P officer. The name of the 
counted by the Return s e]ectoral rol] and th.
Sector and hjs mimber 0f the polling station to
name or distmc b q be entered U1 a ilst in
"bichvu r A which shall bear the heading “ Tendered 
form V HI/ person tendering such ballot paper

his name and address on that list or affix

an

votes list ”
shall sign 
his thumb impression thereto.

fil If any polling agent declares and under* 
that any person by applying for a 

committed the offence ol persona-
Uiollcnged votes. takes to prove

ballot paper has .
tion, the presiding officer may require such person 
to enter in the list of challenged votes (which shall 
be in Form IX) his name and address or, if lie is 
unable to write, to affix his thumb impression 
thereto and may further require such person to 
produce evidence cf identification. If such person 
on being questioned . in the manner provided in 
rule 59 gives unqualified answers to the first 
question in the affirmative and the other questions 
in the negative, he shall be allowed to vote after he 
has been informed of the penalty for personation. 
The presiding officer shall make a note of the 
circumstances and of his decision on the list of

\

£u.challenged votes.

62. An elector who has inadvertentlv dealt
\j

with his ballot paper in such a manner that it 
cannot conveniently be used as a ballot paper may, 
on delivering it to the presiding officer and satis- 

'£ him of the inadvertence, obtain another ballot
Bra 
shalJj 
cancelled.

Spoilt ballot paper.

V-
IX

uX4l\ ttu
in plac^ of the spoilt paper~and the latter 
another witfi^ its oountcrfoilpfije marked asn

Voting by officers on duty at 
polling stations. rJ63. A presiding officer, polling officer, cr polling 

agent, or public servant who is on duty at a polling 
station at which he is net entitled to vote shall, if 

e ls. Cel’tified by the Returning Officer of the 
constituency concerned to be entitled to vote at the 
eec ion, be allowed to record his vote at that
MkSg fom Skl11 be ” tbe

d

Q

W).
“ Certified that ............... entitled

^ /__to vote ahjxrt...................... for.................*//" j’tb
constituencwnas been employed in connexion
tbe election for...................................... constuu ^
and is prevented from voting at the said station? 
that I have therefore authorized him to vote a

w tin. ^ fluti- 15
lcrj 3

r-
c*

Signature of the Reivin',ir: (j ( ficer*
PrcceUwc of voting

<1C4. A person in possession of a cert T-ca^e-1^ 
the form provided for in rule 63 shall deliver tR

u^.4w * Mt-rt5ttey? c^cer
[ d f "a: fe

Y’ -—1 & ( .'X S S -MJ:1 J U-M) WF's&'A'-t] ■ vjky

ft
Jwho shall thcr^A^
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«Pon issue to the 
manner as t 
shall b

0 JSdead? o^V0 same
deah with in the i • Such ^Uot 

(1) If the nlu- 6 lowing manner;—J
Is on didty btin ?heat Wbich the Peraon 

as the one . T60®8111”*)’vote, thi the “ he 13 entifcled to 

111 rules 56 and containedpresiding officer Ih ff11 app1^ The 
Poll, send fhe^ Vf the eDd °*

Returning Officer atl^cate to the

39

e
papers

(2) If the

niuTJYii<!h WSffi** «i»g “ t thfS? <*»
a™-.,.,*!;,::

^ t!lose contained in sub- 
^le (3) of rule 06. The person shall 
then place the ballot paper or papers 

- m the envelope or envelopes according 
to his choice, stick them up, record the 
name of the candidate 
for whom he has

. A

or candidates 
voted on the 

-envelope or envelopes and enclose 
the envelope (s) in a cover and hand 
the cover over to the presiding officer. 
The presiding officer shall despatch 
the cover together with the certificate 
to the Returning Officer concerned. 
The name of the constituency and of 
the polling station at which such 
person would ordinarily have been 
entitled to vote shall be entered in the 
ballot paper list, together with his 
number in the electoral roll for that 
constituency.

j^,^c;s]nS of poll and despatch of 65. The presiding officer of each polling station, 
as soon as practicable after the close of the poll, 
shall, in the presence of any candidate or polling 
agents who may be presents, make up into separate 
packets and seal with his own seal and the seal of such 
candidates or agents as may desire to affix their 
seal—

-papers.

use at such station(1) each ballot box in
unopened but with the key (which 
should also be scaled in the same 
manner as the ballot box) attached,

(2) the used tendered ballot papers,
(3) the unused ballot papers, ordinary and

tendered,
(4) the spoilt ballet papers, ordinary and

tendered,
(5) the marked copyx-fthe electoral roll, ^ 
(G) ballot paper£caAo 1

the tendered votes list, and 
/S) the list of challenged votes, and shall 
( j forward such packets to the authority 

mentioned in rule 66.

' (7)

p

F \J - tr
4s-“ S

\ (
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(1) The packets shall be accompanied by 
a statement in a separate cover in Foim X made, 
by the presiding officer, showing the. number of 

' ballot papers entrusted to him. and accounting fo*. 
them under the heads of ballot papers m the ballot, 
box (including those dealt with under rule 64), 
unused, spoilt, and tendered ballot papers,

(2) Subject to any directions given in that 
behalf by the Returning Officer, the packets and 
statements shall be forwarded by the presiding 
officer to the Returning Officer, or where the 
Returning Officer is either the Revenue Commissioner 
or District Officer, to the nearest Subdivisional 
or Revenue Divisional Officer. The Subdivisional or 
Revenue Divisional Officer shall forward the packets 
to the Returning Officer. Each packet shall be 
numbered and shall bear a note on it as to its 
contents and tbe name of the polling statiou. 
Where no vote has been recorded in any consti­
tuency, the presiding officer shall submit a nil report 
together with the statement iu Form X and-the 
empty box.

66.ballot box.Statement to accompany
etc.

Postal Voting.

67. Votes shall be given by the system of voting 
described hereinafter as postal voting in the com­
merce and industry and landholders constituencies.

Postal voting.

Not less than fifteen dear b 
date appointed for the poll utfaer the
Returning Officer shall issue through registere'C®ost, 
a declaration paper and a ballot paper to each elector 
to the address entered against his name in the 
electoral roll:

68.Issue of ballot and declaration 
paper. the

Provided that, in the case of the commerce 
and industry constituency the Returning Officer 
shall send only one set of voting papers to the 
firm, corporation or Hindu joint family, as the case 
may be, to the address of its office as given in the 
electoral roll, instead of to the 
thereof. nominee or nominees

Form of ballet paper. 69. The declaration paper shall be in Form XI 
and the ballot paper iu Form XI-A. The ballot paper 
shall have the names of the candidates in the order 
in which they appear in Form VI. If there are two 
candidates whose names are the same, they shall be 
distinguished by the addition of their occupation or in 
some other way. The ballot papers shall be printed, 
iu such language or languages as the Returning Officer 
may consider necessary. The same serial number 
shall be entered on the face of the declaration paper 
and on the back of the ballot paper. To each elector 
shall be issued the declaration paper and the ballot 
paper whose serial numbers correspond to the 
number which the elector bears on the electoral roll-

papc^°edlJ|V" of ballot 70. Before tbe ballot paper is issued to an 
elector, the Returning Officer shall —

(fl) have the name of the elector entered on 
tbe declaration paper; and

7'X, ft "1 lUj ((_'(.^J Lara
•4O/)

,H.1\
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(b) place a mark 
Sector
0r the cotiv ^ • PUt^ *£.£&*

rr-

against the name of the 
concerned in the electoial roll, 

nsed for theForms to
paper-

accompany ballot
villi' ‘th the ba lot Wer>the Returning Officer 
shall send a cover addressed to himself in Foim XII
an envelope with the number of the ballot paper 
entered on its face at the left-hand bottom corner ci 

cover, and a letter in Form XIII.
72* (1) Each elector, npon receipt of 

ballot paper, if he desires to vote in the election, 
shall first sign the declaration in the declarati 
paper in the presence of an attesting officer who 
shall attest his signature, and thereafter recoul his 
vote on the ballot paper by placing a mark against 
the name of the candidate or candidates of his choice.

(2) Any gazetted officer of Government 
attest a declaration made under the rule.

73. The voter shall then enclose the ballot 
paper in the envelope and stick it up and enclose the 
envelope and the declaration paper in the cover and 
send the cover by post to the Returning Officer so 
as to reach him not later than the day and the 
latest hour fixed for the poll under sub-clause (m) ol 
clause (6) of rule 27. The covers received alter 

ch day and hour, shall be rejected:
Provided that, at his option, the elector may 

in nersou or by messenger deposit the cover in a 
banot box which shall be provided at the office oi K Bettn™»g Oflicer « the day »d 

hours fixed for the poll.

the
Voting.

his

on

may
Return of ballot and declaration 

paper.

SU

74. If the elector is incapacitated from blind­
ness or other physical cause, from voting in the 
manner prescribed above, it shall be competent for 
him to record his vote by the band of any gazetted 
officer j and such officer shall, at the request of the 
elector, mark the ballot paper in the presence of the 
elector and if the incapacity is due to blindness, in 
the presence of another person as well and shall, on 
the declaration paper, certify the incapacity and 
attest the fact of his having been requested by the 
elector to mark the ballot paper for him, and of its 
having been so marked.

Assistance (o incapacitated voters.

75. (1) An elector who has not received his ballot 
and other connected papers sent by post, or whose 
papers before their despatch back to the Returning 
Officer have been inadvertently spoilt in such manner 
that they cannot be conveniently used, or who has 
lost his papers, may apply in the manner prescribed 
in sub-rule (2) for new papers in place of those not 
received, spoilt or lost, and if the papers have been 
spoilt, the spoilt papers shall be returned to the 
Returning Officer who shall cancel the same on 
receipt. In every case where new papers are issued, 
a mark shall be placed against the name of the 
elector m the copy of the roll referred to in clause 
(b) of rule 70 to denote that new papers have be:u» 
issued in place of those not received, spoilt or lost.

*-osl or spoilt ballot papers.
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(2) Any elector applying for new papers made,- 
sub-rule (1) shall sign a declaration to the effect 
that he has not received lus ballot and other 
connected papers or that they have beeu spoilt or 
lost as the case maybe, before a bubdivisional 
Magistrate, Taluk Magistrate, Deputy Tabsildar or 
Stationary Sub-Magistrate having jurisdiction over 
the place mentioned in the address as entered 
against the elector’s name in the electoral roll, 
if the elector is not personally known to such 
officer, he shall be identified by two respect­
able witnesses who shall also sign the declaration aa 
having identified the elector. Dor the purpose of 
identification, the testimony of the village officers 
of the village in which the elector resides shall be 
accepted as sufficient. The officer before whom the 
elector signs the declaration shall forward it himself 
to the Returning Officer of the constituency 
concerned.

76. No election shall be invalidated by reason 
that an elector has not received his ballot paper 
provided that a ballot paper has been issued to him 
in accordance with these rules.

Section IV.—Counting of votes.
77. The Governor shall appoint a date, which 

shall be not later than fifteen days from the date of 
the poll, and the time and place for the counting 
of votes which shall be notified in the Gazette.

Election not invalid.

Notice of the.date of counting of 
votes.

78. Votes shall be counted by, or under the 
supervision of, the Returning Officer, and each 
candidate, the election agent of each candidate, and 
one representative of each candidate authorized in 
writing by the candidate shall have a right to be 
present at the time of counting. No other person 
shall be allowed to be present except such persons 
as the Returning Officer may appoint to assist him 
in counting votes, and no person shall be appointed 
to assist in counting the votes who has been 
employed by or on behalf of any candidate
for any purpose whatsoever connected with the 
election.

Who may he present ot the 
counting.

Prccedme at couuting. 79. On the day and at the time appointed 
under rule 77, the Returning Officer shall, before be 
commences to count the votes, read the provisions 
of section 14 of the Indian Klcction Offences and 
Inquiries Act, 1920, to such persons as may be 
present, and shall then proceed as follows:—

{a) (<) If thePersonal volt-8.
constituency is one in which 

the voting is personal, the ballot box 
or boxes relating to all polling stations 
in the constituency of the same colour 
shall be opened one after another. 
The Returning Officer shall 
i-he ballot papers therefrom, count 
them and record the number thereof 
in a statement. He shall then have 
all the boxes cf another colour opened 
and the ballot papers taken out, 
counted and the number recorded in 
tbe statement,

take out

and similarly with
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foxes of as 
nave ma^y colours 

Prescribedbeen
constituency.

as may 
for theInspection postal vote covors.

(**) If the
Postal voting js i“Vn which 
received from or den a'm C0Vers 
uoder the nrovi* * Slte<? by eleot<U's
be opened o^e aft t0 rU e 73’ sba11 
envelopes and f ,anotber and the
taken out ftLS*'*!"
should contain „„ ?' a cover
outside the envelop^ Sf™ P?per 
enclosed in such cover shall T 
rejected and the Returning Officer
the l0ndl?rSe the "'0rd “rejected” on
jp i nife °Pe- ^ a cover contains a 
declaration paper, the Returning 
Officer shall examine whether the 
declaration paper is the one sent out 
by him and whether the declaration 
and attestation are prima facie regular. 
It he is not satisfied that a declaration 
paper is the one sent out by him to 
the elector concerned, or- if the 
declaration or attestation is. not in | 
order, he shall endorse the word 
“rejected” on the back of the declar 
ration paper and keep it with the 
connected envelope in a separate 
bundle. If more than one declaration 
paper or more than one envelope is 
enclosed in one aud the same cover, 
all the declaration papers and enve­
lopes contained in the cover shall be 
rejected, and the Returning Officer 
shall endorse the word “rejected’’ on 
the back of each declaration paper 
and keep the declaration papers so 
rejected and the envelopes contained 
in the cover in the same bundle of 
rejected papers. He shall file the 
other declaration papers and the 
envelopes containing the correspon­
ding ballot papers in a separate heap. 
Thele envelopes shall then be opened, 
the ballot papers enclosed therein 
taken out, and counted, and the total 
thereof recorded by the Returning 
Officer in a statement. The Returning 
Officer shall then mix together all the 
ballot papers so counted and totalled 
up and distribute them in convenient 
bundles to the persons appointed to 
assist in counting the votes.

inff Officer shall allow the

/

The Returning
candidates and their agents reason­
able opportunities to inspect, without 
handling all ballot papers which in 
his opinion are liable to be rejected. 
He shall endorse on every ballot 

which is rejected the word 
”. If any candidate or agent

Inspection, of ballot papers by 
candidates, etc. :

paper 
“'rejected
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present, questions the correctness of the 
rejection? he shall also record on the 
ballot paper the grounds for the 
rejection. No candidate or agent shall 
_ allowed to see the serial number on 
the back of any ballot paper.

/ .\ jbe Returning Officer shall, as far as 
' practicable, proceed continuously with 

the counting of the votes; and shall, 
during any necessary intervals during, 
which the counting has to be suspend­
ed, place the ballot papers, packets, 
and other documents relating to the 
election under his own seal and the 
seals of such candidates or agents as 

desire to affix them, and shall 
adequate precautions to be 

taken for their custody.
80. (I) A ballot paper shall be rejected if—

in the case of all constituencies, in both personal 
vote and postal vote, it bears any mark 
by which the elector can be identified; 

in the case of personal vote—it does not- 
bear on its back the official mark; and 

in the case of postal votes constituencies—
(a) the number of votes recorded thereon

exceeds the number of vacancies to 
be filled;

(b) no vote is recorded thereou;
(c) it is void for uncertainty;

be

may
cause

Giounds of rejection of ballot paper-

(d) (i) the cover enclosing the elector’s 
declaration paper and the envelope 
containing his ballot paper has 
neither been sent by post so as to reach 
the Returning Officer not later than 
the day and the latest hour fixed for 
the poll, nor deposited in the ballot 
box provided in the office of the 
Returning Officer on the day and 
during the hours fixed for the poll,

(ii) the cover contains no declaration paper
outside the envelope;

(iii) more than one declaration paper or
envelope containing the ballot paper 
have been enclosed in one and the 
same cover;

(*c) the declarationV paper is not the one 
sent out by the Returning Officer' to 
the elector, or the declaration or attes­
tation is not in order:

(2) Except on one or more of the abovementioned 
grounds, a ballot paper shall not be rejected.

I decision of the Returning Officer as to
‘ ! Vf ldlty of a bailofc PaPer shall be final, subject

on.y to reversal on an election petition.
counting °f the votes has been 

m fl ’ be Returning Officer shall forthwith 
be to wif C^dldate 0r candidates, as the case may

J;™S“e£w?e8tnumb”ot ,jeeu

Declaration of result.



PART Ill-] THE ORISSA gazette IOCTOBER 2. 1936. -185 I;FrO^ided

(1) if a seat is reserved for a member Of the
scheduled castes or for a representative
Of the backward tribes, the Returning
Officer shall first declare that on£of the
qualified candidate^ for suOli reserved
seat to whOm the largest number of
votes has been given to be elected 
to fill it,- and-

(2) thereafter

that-— ! '
■

j:

I

the candidate, other than the 
candidate declared to be elected under 
Clause (1),- who has secured the largest 
number of; votes whether such a can­
didate ig a member of the scheduled 
castes or backward tribes or not.

The Returning Officer shall without delay 
report the result of the election to the Elections’ 
Officer to Government, who shall publish in the
Gazette,- the name or- names of the candidate or 
Candidates elected.-

83. Tlie following procedure < 
constituencies other than those for 
voting is allowed:—

;:

Report of rOsult' of election;
82.

Verification of statement iri Form X 
in personal voting.- shall apply to 

which postal-

The Returning Officer shall not open the
sealed packets of the tendered votes,- 
the marked Copy of the electoral roll . __ 
or the ooiint Ptfeals-of-tlter1 jjallot pzper£UMo J 
He shall verify the statement submit­
ted by the presiding officer under rule 
86 by comparing it with the niimber 
Of accepted ballot papers and of reject-' 
ed ballot papers,- the unused ballot 
papers in bis possession and the ten­
dered votes list, shall then re Close 
and reseal each packet which has 
been opened by him,-and shall record1 
on each packet a description of its 
contents and the date of the election 
to which it refers.

84. The following procedure shall apply in the 
case of postal vote constituencies:—

Upon the Completion of the counting, the 
Returning Officer shall seal lip in separate packets—^

Statement in Form XIV- in postal 
voting.

(1) the counted ballot papers;'

(2) the rejected declaration papers
nected envelopes-;

and con-

(3) the ballot papers rejected at the count:
(4) the rejected envelopes and the connected7

declaration papers, if any; and

of the electoral roll:
a state-the marked copyHe shall also prepare and sign 

meiit in Form XIV and shall record 
each packet a description of its 

contents and the date of the eJectioii- 
to which it refers..

(5)

on

*

ll \
. IP-5? fnl /fl f

7 j ^cc <£. Ifi-i- Xf) Tmi)
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85. In the o'^S^then

-^SKTW* -iu f-orwXV •se*'tin
result of election inReturn of the 

perm XV.
perso 
prepare 
forth—

and g

(1) the names of the candidates for .whom 
■ valid votes haye been given*
62) the Aumber of yalid yotes giyen for

.each -candidate*
the name of candidate or (candidates

elected*
(4) the number of votes dodapet# invalid* .and
(5) the nwhej of tendered votes given, and

shall permit any .candidates or any 
representative duly .authorized under 
rule 7.8 to take a copy or an extract 
from such return.

86. (1) The Returning Officer shall forward a 
copy of the return made lender rule 85 to the Elec­
tions Officer to Government as soon as possible 
after reporting .the result of the .election as required 
by rule 82.

(•2) All the packets relating to the elections 
shall, subject to the control of the Governor, remain 
in the custody of the Returning Officer.

ACTION V.
Election agents and expenses.

(3)

•Submission of xetyrn to Elections 
.Officer.

.C.^istody of1 election packets.

Application in primary election. 87. The provisions of paragraphs 4, 5 and 6 of 
Part II of ^he (Corrupt Practices^ Order shall not 
apply to expenses incurred in (Connection with a 
primary election.

.Disqualification of election agents. 88. No person who is for the time being 
.disqualified under the provisions of Part I'V of the 
Corrupt Practices Order from being ^ member of a 
Provincial Legislature, or from voting at elections 
shall so long as the disqualification exists, be 
employed by or on behalf of a candidate as an 
agent in connection with any election, including a 
primary election* held under the provisions of these 
Rules.

Account of Agents. 89. Subject to the provisions of rule 87, the
Dooks of account to be kept by an election agent
under paragraph 4 of Part II of the Corrupt Practices

i ei shall contain a statement of all payments
ma e )} the candidate or by hjs election ;agent or
•Z an^, P®rson on behalf of the candidate or in his 
interests for expenses incurred on account of, or in 
respect of, the conduct and management of the 
election, and further a statement of ;all unpaid 
claims in respect of such expenses of which he or 
his election agent is aware.

pate of lodging of 
Iona .thereof. 90. (1) The return of election expenses 

lodged with the Returning Officer under paragrap 
of Part II of the Corrupt Practices Order shall e ‘ 
lodged within thirty-five days from the date o 
publication of the result of the election _nn 
rule 82 and shall contain the particulars specihe 
Appendix B, and shall be in the form prescribe 
that purpose in the said Appendix-, and the dec a

accounts and
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tions to be made in respect of the return shall be in 
the forms respectively prescribed for that 
•the said Appendix. '

(2) Every such return shall b 
-stamp or stamps of the value cf
which the Returning Officer shall 
return.

$1.. When any return and the declarations made 
in respect thereof have been lodged with the 
Returning Officer, he shall, as.soon as maybe, cause a 
notice to .be .affixed in some conspicuous place in his 
.office and to he published fn .the Gazette, 
.specifying the date on which such return and 
declarations have been lodged with him and the 
time .and place at which they may be inspected and 
■copies thereof may be obtained by any person on 
payment of the fees prescribed in rule 121.

,92. The Governor shall cause to be prepared in 
s.\ich manner, and maintained for such time., as he 
may direct, a record showing the names of .all 
candidates at eyery .election, other than a pumary 
election, held under these rules and the names oi the 
election agent of each such candidate .and the date 
on which the retun? of election expenses ol each 
such candidate has been lodged with the Returning 
.Officer..

part hi.;]
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purpose in

ear a non-judicial 
nipee, without 

accept the
one

not
•Notification in tho Gazette.

Record of candidates, election 
agents and date Qflodging of accounts.

.SECTION VI.
The decision of doubts and disputes regarding 

THE VALIDITY OF A PRIMARY ELECTION.

93. Rules 94 to 106 inclusive shall apply to 
the decision of doubts and disputes regarding the 
.validity of a primary election, and the provisions of 
Part III of the Corrupt Practices Order and of 
^Section VII of these rules shall not apply to the 
decision of such do.ubts and disputes :

Provided that, for the purposes of Part IV of 
the Corrupt Practices Order, an election enquiry 
held by a D.istrct Magistrate under this section shall 
he deemed to be an enquiry under Pait III 

of the said Order.
94. In this Section, unless the context otherwise

Application.

Definitions. requires:—
“agent” includes an election agent and any 

person who, on the trial of an .election petition, is 
held by the District Magistrate to have .acted as an 
agent in connection with tha primary election with 
the knowledge or consent,cf the candidate;

“ candidate ” means a person who has been duly 
nominated as a candidate for a primary election or 
■who claims that he has been so poininated, or that 
his nomination has been improperly refused ;

“'elected candidate” means a candidate who 
has been declared as duly elected under sub-rules (2) 
and (3) of rule 23 or sub-rule (3) under rule 2d; 

“corrupt practice” means one of the practices 
the First Schedule to the Corrupt

specified in 
Practices Order; andDistrict Magistrate n includes any Magistrate 
of the first class who may be appointed in this behalf 
;by the District Magistrate by an order in writing.
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election shall be called in 

an election petition presented in 
of this Section.

% No primary

qf5 Kn election petition against any elected 
candidate may be presented by any other candidate 

the ground that there has been any illegality 0t 
° in procedure or that a corrupt practice 

itted at the primary election.

Fleet ion petition.

be presented.By whom to

on
irregularity 
has been com mi

97 (1) An election petition shall be presented- 
to the District Magistrate not later than three O’clock: 
in tbe afternoon of the second day after the date on- 
■which tbe result of tbe primary election has been- 
declared by tbe Returning Officer:

Provided that, if the second day after sucib 
date is a public holiday within the meaning 0f-' 
section 25 of the Negotiable Instruments Act,. 1881,. 
or has been notified by the Governor as a day. 
to be observed as a holiday in the District Magis­
trate’s Office, the petition sHalb be considered as 
having been received in due time if it is presented’ 

later than three O’clock in the afternoon oi? 
tbe next succeeding day which is neither such 
a public holiday nor a day so notified.

(2) An election petition shall be deemed to 
have been presented to the District Magistrate when* 
it is delivered to the District Magistrate by the- 
candidate making the petition or by a person 
authorized in writing in this behalf by such candi­
date.

Presentsfcion of petition;

not

98. A petitioner may, if he so desires, irM 
addition to calling in question the election of an 
elected candidate, claim a declaration that he himself 
has been duly e’ectedj in which case lie shall join as 
respondents to his petition all other candidates who- 
were nominated at the primary election.-

May claim a declaration. •

Contents of petition. 99. (1) An election petition shall contain- 
a statement in concise form of the material facts on 
which the petitioner relies, and shall he signed by 

e Pe^0ner ar*d verified in the manner laid down 
m the Code of Civil Procedure, 1S08. for- the veri­
fication of pleadings..

• Pe^on shall be accompanied by a list,-
?nd ve”fied in like manner., setting forth full 

1 a tcuiars 0f any corrupt practice which the 
D0 -i i^er a e£esb including as full a statement as 
to havp m lega!d naines cf the parties alleged'
date ?J°TlUe{ a"y C01™Pt practice and the 
practice ^ ^ comm'ssi°n of each such

name'heshall a .Petlt>oner is unable to write his 
presence of eh ^1S ftumb-impression in the- 
the petition , °ffiGer authorised to receive the

str’zm °f «*97«trules (1) and (2) of ,n/e 99 ° 1CSpective'>’ m *ub’

presentation of tbe petition?- 
deposit with it the sum cf tw®

I ceit of security.
(4) At the time of 

the petitioner shall
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hundred and fifty rupees in cash, or in Government 
Promissory Notes of equal value at the market rate 
of the day, as security for the costs of the petition.

100. (1) If there is any failure to comply with
any of the provisions of rule 96, rule 97, rule 98 or
rule 99, the District Magistrate shall dismiss the 
petition.

pigniiflsfl’t

Summary enquiry. (2) If the petition is not dismissed under sub- 
Tule (1), the District Magistrate shall, after giving 
notice to the respondents, hold a summary enquiry
into the petition at such place and on such date as 
may be fixed by him.

(3) Subject to the provisions of this Section, every 
election petition shall be enquired into by the 
District Magistrate as nearly as may be in accordance 
with the procedure applicable under the Code of 
Criminal Procedure, 1898, to summary trials, and 
in recording evidence the District Magistrate shall 
observe the procedure laid down in the said Code 
for summary trials in appealable cases.

101. (1) An election petition may be with­
drawn by leave of the District Magistrate: provided 
that, if there are more petitioners than one, 
application to withdraw the petition shall be made 
except with the consent of all the petitioners.

Withdrawal.

no

(2) If an application for withdrawal is granted, 
the petitioner shall be ordered to pay thfe costs of 
the respondent or respondents theretofore incurred, 
or such portion thereof as the District Magistrate 
may think fit.

102. An election petition shall abate on the 
death of a sole petitioner, or of the survivor of 
several petitioners.

.Abatement.

of the District103. (1) If in the opinion 
Magistrate—

/ Grounds of declaring elections1/ void.

(a) the result of the primary election has 
been materially affected by the 
improper acceptance or refusal of any 
nomination, or by the improper recep­
tion or refusal of a vote, or by the 
reception of any vote which is void, 
or by any non-compliance with the 
provisions of these rules or of the 
Act or of any Order or other rule 
made under the Act or of an Act of 
the Provincial Legislature relating to 
the election, or by any mistake in the 
use of any prescribed form; or

elected candidate or 
been procured or in- 

tlie result of the primary 
materially affected,

the election of an 
candidates 
duced, or 
election has been

corrupt practice; or
e specified in Part I 

to the Corrupt 
committed 

elected candi-

(*) has

by a
corrupt practic 

of the First Schedule 
Practices Order has been 
in the interests of 
date or candidates; or

(o) any

an
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the election has not been a free election 

by reason of the large number of 
iu which undue influence or brib 
within the meaning of Part I 0l. 
Part II of the First bchedule to the 
Corrupt Practices Order has been 
exercised or committed,

the election of the elected candidate or candidates
concerned shall be void.

/c>\ jf a person (not being entitled so to do) 
votes more than once at the same election, all his 
votes shall be deemed for the purposes of sub­
rule (1) (a) to be void.

(3) If the District Magistrate reports that a 
returned candidate has been guilty through an 
acrent. other than his election agent,. of any corrupt 
practice specified in Part I of the First Schedule to 
the Corrupt Practices Order, but further reports 
that the candidate has satisfied him that -

(a) no corrupt practice was committed at
the election by the candidate or his 
election agent, and the corrupt 
practices mentioned in the report 
were committed contrary to the orders, 
and without the sanction or conni­
vance, of the candidate or his election 
agent;

(b) the candidate and his election agent took
all reasonable means for preventing 
the commission of corrupt practices at 
the election;

(c) the corrupt practices mentioned in the
report were of a trivial and limited 
character or took the form of 
customary hospitality which did not 
affect the result of the election; and

(d) in all other respects the election was free
from any corrupt practice on the 
part of the candidate or any of his 
agents,

then the District Magistrate may find that the 
election of the candidate is not void.

(d)
cases

ery

Judgsr.fent • 104. (1) At the conclusion of his enquiry 
District Magistrate shall deliver judgment m 
anting, and shall in such judgment record a finding 
", efthf a11 the elected candidates have been duly 
e.ected, and also whether the petitioner has been
fiu A e^ecfecb His judgment shall further include a 
finding as to the total

the

n amount of costs which are
payable and the persons by whom and to whom such 
costs should be paid and in what proportions.

^ —le any charge has been made m an 
£ f 10“ of any corrupt practice, the District 
Magistrate shall further record in his judgment- *

(<;) a Hnding whether a corrupt pract ce has 
or has not been proved to have bee^ 
committed by any candidate, or iliS 
agent, or with the connivance of any 
candidate or his agent; and

rinding of corrupt practice.
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(6) the names of all persons, if any, who
?ave ”eeii proved at the enquiry to 
nave been guilty of any corrupt
practice and the nature of that practice, 
^vith any such recommendation as the 
District Magistrate may think proper 
to make for the exemption of any such 
persons from any disqualifications 
which they may have incurred in this 
connection under Part IV of 
Corrupt Practices Order;

Provided that no person shall be so named in 

the judgment unless he has been given 
a hearing as to why his name should 
not be so recorded.

"(B) All the findings recorded by the District 
Magistrate in his judgment shall be final, subject 
only to such orders as the Governor may see fit to
issue on any recommendation made under clause (b) 
of sub-rule (2).

105. Every enquiry into an election petition 
presented under rule 95, including the delivery of 
judgment, shall be completed by the Distort, Magra-J within ten days from the date of presentation 

of the petition.
106.

the

Delivery or judgment within 10 
days.

trate

Report and duties of Reluming 
Officer on receipt of judgment. (1) Immediately upon delivering judgment 

under rule 104, the District Magistrate shall forward 
one copy of the judgment to the Governor 
another copy to the Returning Ofii

(2) The Returning Officer, on receipt of a copy 
of the judgment shall, if necessary, amend forthwith 
the list of names posted or published by him, as the 
case may be, under sub-rule (3) of rule 23, or under 
rule 42 and shall cause the amended list to be posted 
or published anew; or, in the case where the Return­
ing Officer has made a report under sub-rule (3) (a) 
of rule 23, he shall, if necessary, amend such report 
forthwith;

and
cer.

Provided that, where the District Magistrate has 
recorded a finding that the election of all the elected 
candidates is void and that no other candidate has 
been duly elected, the Returning Officer shall at once 
bring the fact to the notice of the Governor to 
enable the Governor to take action for a fresh 
primary election under sub-rule (2) of rule 124 or 
sub-rule (2) of rule 125, as the case may be.

SECTION VII.
DOUBTS AND DISPUTES REGARDING 

ELECTION OTHER THANThe decision of
VALIDITY OF AN 

A PRIMARY ELECTION.
107. In this section. unless the context other­

wise requires—candidate ” has tfie . same meaning as in 
paragraph I of Part III of the Corrupt
Practices Order;

* returned candidate” means a candidate 
whose name has been published under
rule 82 as duly elected;

the

Defthition.
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« corrupt practice •' means one of the Practices 

specified in the First Schedule 
Corrupt Practices Order; and to the

u Commissioners means Commissioners
appointed under paragraph 4 of Part If; 
of the Corrupt Practices Order f0r tll 
trial of an election petition, or, in respect, 
of any matter to be done before the
commencement of the enquiry, the
President of a Commission so appointed

/ jog. The provisions of Part III of the Corrupt 
Practices Order shall, in relation to any constituency 
in which a seat is reserved for members of the 
scheduled castes, have effect subject to this modifi­
cation, namely, that the election of a returned 
candidate shall not be called m question by reason 
of any irregularity or corrupt practice committed, 
or alleged to have been committed, in connection 
with a primary election.

109. (1) An election petition presented to the 
Governor under Part III of the Corrupt Practices 
Order shall be so presented—

’

/

Application.

Prxontalion of petition.

(a) by a candidate or elector within fourteen 
days from the date of the publication 
of the notice of the return of election 

in the Gazette underexpenses 
rule 91; or

(&) within thirty days from that date by an 
officer empowered by the Governor 
under paragraph 3 of Part III of the 
Corrupt Practices Order;

Provided that an election petition presented 
on the ground that the returned candidate 
or his election agent or any other person 
acting with the connivance of the candidate 
or of his election agent has committed in 
relation to the election, and has been found 
guilty by a criminal court of so committing, 
the offence of bribery, undue influence or 
personation, may be presented to the 
Governor, within fourteen days from the 
date. on which such returned candidate, 
election agent or other person was con­
victed of such offence by the criminal 
court.

^en the last day of the period for the 
l leseu a ion of an election petition under this rule is
of ti 1C v° ld^y ^thin the meaning of section 25 

,L^e§°,tiab,le Instn>ments Act, 1881, or has 
•is t hnvi , .by*e Governor as a day to be observed 
be considff G°Ve™ment offices, the petition shall 
if it is''live eda*ba’vmg been received in due time 
is neitliP.Sen °n tbe next succeeding day which 
notified 1 * * a Public holiday no? a day so

have Lt11 eitctlon Petition shall be deemed to 

delivered to to the Governor when it
by him in this behalf™01 ^ t0 a“y °fflCer aPpoint^

(a) by the person making the petition; or
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*bBV£***«
Petition /or h PerS0u 

(c) by registered r

Writillg in this
nuking the

post.Contents of petition.

whiTtt “ ™«£tlIo”mPeoUhn !l;11 “ntoin *

» th0 C«* of Civil of pleadtaga

signed and verified°in hke'ma accompariied by a list,

'o™ptT«“ns.Sh K

&»“ s =M.r.s
(3) When a .petitioner is unable to write his 

name, he shall give his thumb-impression in the 
presence ol the officer authorised to receive the 
petition under sub-rule (3) of rule 109 on his petition 
an^ the list referred to respectively in sub-rules (1)

(4) The Commissioners may, upon such terms 
as to costs and otherwise as they may direct, at any 
time allow the particulars included in the said list to 
be amended, or order such further and better parti­
culars in regard to any matter referred to therein to 
be furnished as may, in their opinion, be necessary 
for the purposes of ensuring a fair and effectual trial 
of the petition.

HI. If the petitioner, in addition to calling 
in question the election of the returned candidate, 
claims a declaration that he himself has been duly 
elected, he shall join as respondents to his petition 
all other candidates who were nominated at the
election.

When claiming a Declaration.

112 At the time of presentation of the petition, 
the petitioner ^ ™t where the petition is
presem«u u^v. ^o, Qne thousand rupees in
S^orTfoivemment Promissory Notes of equal 

at the market rate of the day, as security toi
the costs of the petition.

(1) If there is W «•»"» VShllf 

any of *.»« *(“ * £“Kf. >« « »!« HO,
* c»'“

.ball dismiss the P*‘“'

pent,onto shall, ejeept where the “
euted under clause (6)

Deposit of security.

113.Dismissal.

,2, If the petition ^ "^^g'socn as may
sub-rule (1), the Com^S* ^ fae served on each
be. cause a copy of the P M in the Gazette,
respondent and to .[■ to execute a bond inrnd maycalloB the petitioneruieties &g hey m y
such ammint wd witj “ nt of any further cost..
deem proper foi «« P J

. Notification in Gazette and execu­
tion of bond.
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At any time within fourteen days after the date 0f 
such publication m the Gazette, any otl) 
candidate shall be entitled to be joined as a 
respondent on giving security in a like amount and 
procuring the execution of a like bond :

Provided that the execution of such a bond 
by the petitioner shall not be required in any cas„ 
where the petition has been presented under 
clause (b) of sub-rule (1) of role 109.

(1) Subject to the provisions of this 
section, every election petition shall be inquired into 
by the Commissioners as nearly as may be in accord­
ance with the procedure applicable under tlie Code 
of Civil Procedure, 1908, to the trial of suits :

Provided that it shall only be necessary for 
the Commissioners to make a memorandum of the 

of the evidence of any witness examined

114.
Procedure of enquiry.

substance 
by them.

(2) The enquiry shall be held at such place as 
the Governor may appoint:

Provided that the Commissioners may in 
their discretion sit at any other . place in the 
province for any part of the inquiry and may 
depute any one of their number to take evidence 
at any place in the province.

115. (1) An election petition may be withdrawn 
only by leave of the Commissioners or, i f an appli­
cation for withdrawal is made before any Commis­
sioner has been appointed, of the Governor.

Withdrawal.

(2) If there are more petitioners than one no 
application to withdraw the petition shall be made 
except with the consent of all the petitioners.

(3) When an application for withdrawal is 
made to the Commissioners, notice thereof fixing a 
date for the hearing of the application shall be given 
to all other parties to the petition and shall be pub­
lished in the Gazette.

(4) No application for withdrawal shall be 
granted if in the opinion of the Governor or of theN 
Commissioners, as the case may be, such application 
has been induced by any bargain or consideration 
which ought not to be allowed.

(5) If any application for withdrawal is
granted'—

(a) the petitioner shall, where the application 
has been made to the Commissioner, 
be ordered to pay the costs of the 
respondent or respondents theretofore 
incurred, or such portion thereof as 
tae Commissioners may think fit ;

(&) notice of the withdrawal shall be pub- 
li.\'bed in the Gazette 
Governor or by the Commissioners, as 
the case

person who might himself have 
a petitioner may. within fourteen 

days from the "date of such

theby

may be; andSubsiivutio:
petitioner. upor. withdrawal of (c) any

been
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d«»;o"''°i’"ap£tofhtL,”bsti,"w -

r,ir»!«,» ks'™? "“> £„ entitled to be so II *S,to secu>% 
,'0ntll™e the p oceeR tUted a°d to
*?”“* as theP f dl?gs oa such 

(G) When ;°k fit my

Abatement. 116.°? deathofa iCpetitiotiti0n Sha11 al^e
ot several petitioners: P * tloner> 0r of the

an oC^tnpoterld “’by Ut ^ petitioner

Paragraph 3 of Part III If Se Govem°r under 
Order, the proceedings may t Practices

Governor!Cei ~

only 
survivor

was

shall( I''°puWished mmei;L°f Si?eti0nbPyetition 

Commissioners or, if the petition abates before 
Commissioner has been appointed, by the Governor.'

(3) Any person who might himself have been 
a petitioner may, within fourteen days from the date 
° J?Ch Publication, apply to be substituted as 
petitioner, and shall, upon such application and upon 
compliance with the provisions of rule 112 as to 
security, be entitled to be so substituted and to 
continue the proceedings on such terms as the 
Commissioners may think fit.

(4) When a petition abates after the Commis­
sioners have been appointed, and no person is 
substituted as petitioner under sub-rule (3), the 
Commissioners shall report the fact to the Governor.

the
any

Substitution for petitioner 
abatement.

upon

117. If before the conclusion of the trial of au 
election petition the respondent dies, or gives notice 
that he does not intend to oppose the petition, the 
Commissioners shall cause notice of such event to be 
published in the Gazette and thereupon any 
person who might have been a petitioner may, 
within fourteen days from the date of such publica­
tion apply to be substituted for such respondent to 
*;l,Pao petition, »«1 shall ttaupoo be «MM 
to continue the proceedings on such terms as the 
Commissioners may think fit.

Substitution for respondent
abatement.

upon

iig (A Where at au inquiry into on election 
1I0, v ' nth9Y than the returnedpetition any cim 3 ^ ^ for ]limself, the returned

candidate, clai ' mrtv may give evidence to
candidate, or any o th candidate »]d Lave
prove that the‘ etec ^ returuecl candidate and

ab6epS?„ had been presented complying of his 

election:

Recrimination when seat claimed.
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Provided that the retained candidate or Sllc]l

,, as aforesaid shall not be entitled to
such evidence unless he hasi, within fourteen |a 
SUCH eviu of tbe publication of the election
petition under sub-rule (2) of rule 113, given notice 
Sf his intention to the Commissioners and deposited 
as security the sum mentioned in mlc 112 and, if So 
called on, procured the execution of the bond 
referred to in rule lid-

(2) Every notice given under the proviso to 
mb rule (1) shall be accompanied by the statement 
and list of particulars required by nile 110, iu the 
case of an election petition, and shall be signed and 
verified in like manner* A

SECTION VIII.

Custody and preservation of election papers |
AND ACCESS OF PUBLIC THERETO.

rnpc„ relating to nominate etc." 119. The nomination papers of candidates, notices 
r p s of withdrawals of candidature, and all other papers

ielating to nominations shall be kept in the record 
of the Returning Officer and shall be destroyed {> 

after five years, unless their retention for a longer ' 
period is ordered by the Governor. Such papers 
shall not be open to inspection by, nor may copies ^ 
be given to, any person other than those who were ^ 
entitled under rules 18 and 39 to be present at the S' 
scrutiny of nominations.

<2

1
room

J£Tapers relating to voting, etc. 120. All papers relating to voting and counting 
of votes (including sealed packets of used, unused, 
spoilt and tendered ballot papers, marked #op 
electoral roll^euuntorfoilo-ofl^allot paperflj^Ondered 
votes lists, challenged votes lists, statements and 
returns prepared by presiding or returning officers, 
returns of election expenses and declarations relating 
thereto, etc.) shall be preserved by the Returning V 
Officer of the constituency. Such papers shall be ^ 
retained for one year, and shall thereafter be j 
destroyed, unless their retention for a longer period i 
is ordered by the Governor. Except the Returning * 
Officer s return of the result of an elecm asucn 
papers shall not- fie open to inspection, ana sealed 
packets containiugiballot paper^mUthe counterfoils 
ot ballot papers shall not be opened, nor shall their 
contents be inspected or produced except under the 
oi ei c a competent court or of Commissioners
electioR6 t0 h°3d au iucluiry iu respect of

b
5ies of

an
Fee for iinspection and copying.

to rules 119 aBd 120, a fee of 
and tl 3 € c^arged lor inspection of the records,
vevprnp rSmei as are prescribed for copies of
attested copies themofl ^ Ctai'ged f°r °r

Rs.

r*rots ,okiinS Action petitions.

elections’ with36??011 Peiiti°ns in respect of primary
relating thereto sin Proceedlngs and judgments 
room of the n- t l he preserved in the record- 
year and ^a8j*strate for a period of one
Preservation fn* i *3e destroyed unless their- 
Governor. 1 a 0D8er Period is ordered by thetij C v(lwu^-

(G- l !£>.
m~i- & z

V Jn >- 7^2.)
. & -

. d^’\ 1J Svdi*.
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(^) -Electi 
other than t,n 
sand

ion petitions in respect o£ elections 
primary elections, with the proceedings 

reports of the Commissioners thereon, shall be 
preserved in the Record Room of the Orissa Civil 
Secretariat tor a period of five years and shall then 
be destroyed unless their preservation for 
period i* ordered by the Governor.

SECTION IX.
General Provi

a longer

£^eiiernl election,. SION&123. (1) A general election shall be held for
the purpose of constituting the first Legislative 
Assembly under the Act,

(2) On the expiration of the duiati 
Assembly or on its dissolnti 
be held in .order that 
tnted.

on of the 
on, a general election shall 

a new Assembly may be .consti-

124. (1) At anj convenient time prior to the 
first general election, and, in the case of all subse­
quent general elections, on the dissolution of an
Assembly, the Governor shall; by notifications in the 
Gazette, call upon—

No.tifica/tions of .elections.

(£) every constituency7, save and except the 
constituencies in which a seat is 
reserved for members of the scheduled 
castes, to elect a member or mem­
bers within such period as may be 
specified in the notification: .and

(ii) the .scheduled castes in every consti­
tuency in which a seat is reserved for 
members of those castes to hold a 
primary election within a month from 
the date of publication .of the noti­
fication;

Provided that the Governor may, if he thinksHrneTot t ^ °f ““ “tifiinfat ^ 

time not being more than four months prior to
•the date on which the term of office of .the Assembly

due to .expire, and may issue the second at any
tnne not being more than six months prior to the
date on which the .term of office of the Assembly is
due to expire.

(2) Not later than twenty days after the 
.declaration of the result of any primary election 
held in pursuance of «a notification issued under 
clause (ii) of sub-rule (I), or upon the failure of the 
scheduled castes in a constituency to hold a primary 
election in the circumstances .contemplated in 
proviso (b) to sub-rule (3) of rule 23, the Governor 
shall, by another notification in the Gazette, call 
upon .the constituency concerned to elect.fi member 
or members within such period as may be specified

in the notification :Provided that; where the .election of all the 
candidates elected at a primary election is declared 
void at an .election enquiry held under Section VI 
of these rules and no other candidate is declared at 
such enquiry to have been duly elected, the 
GovernorLall again by a notification m the Gazette
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call upon the scheduled castes in the constitu 
concerned to hold a fresh primary election w a month from, the date of publication 0f 7?11 

notification; and the further notification under fj • sub-rule calling on the constituency to » s 
a member or members shall be issued not fJ?Ct 
than twenty days after the declaration- 0f af] 
-ncnif of such fresh primary election.. ^ le

ior* /i\ When the seat of a membei becomes 
+ nflipnvise than on the dissolution of an 

Iacallv' the Governor shall, subject to the provi- 
; r0 -ubties (.2) a,d (3), by a notification » 

he Gazette, call upon the constituency concerned to 
elect a member to fill the vacancy withm such 
period as may be specified in the notification.

("3) If the-seat-which becomes vacant is a seat 
reserved for members of the scheduled castes, the 
Governor shall first, by a notification m the Gazette, 
call upon the scheduled castes m the constituency 
concerned to hold a primary election within a month 
from the date of publication of the notification,, and 
shall, not later than twenty days after the declara- 

’of the result of such primary election, by 
another notification in the Gazette, call upon the 
constituency to elect a member within such period 

ay be specified in the latter notification :■

Casual vacancies-

tion

as m
Provided that, when the election of all the 

candidates elected at the said primary election is 
declared void at an election enquiry held under 
Section VI of these rules and no other candidate 
is declared at such enquiry to have been duly 
elected, the Governor shall again,, by a notification; 
in the Gazette, call upon the scheduled castes in the 
constituency to hold a fresh primary election within 
a month from the date of publication of the 
notification,, and the further notification under 
this sub-rule calling upon the constituency to 
elect a member shall be issued not later than 
twenty days after the declaration of the result 
of such fresh primary election.

126. For the purpose of clause (a) of paragraph 
I of the Fifth Schedule, the Ru^r or a subject of 
any Indian State shall be deemed to be qualified to 
be chosen to fill a seat in the Legislative Assembly.

Eligibility c f rulers, etc of Indian 
States.

Vacation of 
tLore tl an one.

seatr^ when elected to 127. If a person is elected to more- than one 
seat, then unless within ten days from the publi­
cs ion in t e Gazette cf the name of that person* as 

3eeu so elected, or, where such publication 
mlt°ulfferettt dates’ miless within ten days 

all Knt 6 at6tt ,°^ sucd dates. the person resignsLeeome vacant!. ^ &11 ^ ^ aeats “
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Guissa Legisla

^-General Constituent 

Returning Offioer.

A

3-I l Ii \i!'
TIVE Assembly;. i

i: wies.
i.

Serial' $mo of Constituency-.

West Cuttack Sadr

2 Central Cuttack Sadr

3 North Cuttack Sadr 

^ East Cuttack Sadr

South Cuttack Sadr

g Central Kendrapara- 

7 North Kendrapara 

g East Kendrapara- 
9 East Jajpur 

10 West Jajpur 

H North Jajpur 
12" Augul' District

13 East Puri Sadr 

1'4 South Puri Sadr

15 North Puri Sadr
16 East Khurda

17 West Khurda

18 Central Bala sore Sadr 

19- South Balasore Sadr

20 North Balasore Sadr-
21 East Bhadrak

22 West Bhadrak

23 Sambalpur- Sadr-

West Bargarh- 

25 East Bargarh

20 Khariar

I.«
f jfera Returning Officer.no.

}!■

1
l!

Subdivisional 
- Sadr, Cuttack,

Offi. ' } magl3trate ^ the first class
magistrate generally Lno^ 

as the second officer, appointed
™ th,s behalf by thi Returning 
Officer by an order in ■

or a
\ ■

j5
■ iwriting. i *

I Subdivisional Officer- 
' Kendrapara.- Ditto ditto.j :

•V.

Subdivisional 
* J ajpuiv

Office r,- Ditto ditto.

Subdivisional 
Angul.

Subdivisional Officer, Sadr, 
Pnri.

Officer, Ditto• •
ditto.

>
Ditto ditto.>

J
H(•’ Subdivisional Officer, 

r Khurda.
Ditto ditto.

!

y hdittoDittoI Subdivisional Officer, Sadr, 
^ Balasore
i'

J
). Subdivisional Officer, 
r Bhadrak.

Subdivisional Officer, Sadr, 
Sambalpur.

. ) Subdivisional 
} Bargarh.

Subdivisional 
Nawapara.

Revenue 
Ghumsur.

ditto,Ditto
H,

6itto ditto.

ditto;24. Ditto0 ffi c e-r,

ditto.DittoOfficer,

Tahsildar, Ghumsur.Divisional Officer

Divisional Officer,. Deputy Tahsildar,

Divisional Officer,

Divisional Officer, 1- Vabsildar, Surada.

Tahsildar, Bcrhampur.
Second Officer, Khondmals. 

’ Deputy Tahsildar, Balliguda..

2^ Ghumsur
Kudala.

28 Kudala- Revenue• • Chatrapur.- Tahsildar, Chatrapur;
29' Chatrapur

Aska-Surada;

Derhampur

^alliguda-Khondmals

Parlakiniedi

... Revenue
Chatrapuiv

30 Revenue 
Ghumsur.

... Sub-Colloctor, Berhampur.
Revenue Divisional Officer

in* <?Jt
'w/Ujp <—t>• •

k•} SvtA, •
■?■ I*'— VJ ^lit
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Extra EeturniReturning Officer.

Divisional Officer, Tashildar, Jeypore.
lng Officor.Serial jsTame of Constituency.

34 Naurangpur

35 Jeypore-Malkangiii

no. Revenue
Nauraugpnr.

Divisional Officer, Tahsildar, Jeypore.Reyenue
R'aurangpur..9 •

Deputy Tahsildar, KDistrict Officer, Koraput, °raput.• .•36 Koraput
jl—Muhammadan Constituencies, 

District Officer, Cuttack .. Any magistrate of the fw 
.appointed in this behalf l clas* 
Returning Officer bv #5 th* 
in writing. p 40 Me?

Ditto

X Cuttack Sadr r •

ditto ditto.

Personal Assistant to 
Reyenue Commissioner.

ditto.

Ditto2 North Cuttack cum Angul ,.

3 Balasore cum Sambalpur

f f

Commissioner,Revenue
.Cuttack. the• •

DittodittoDitto

///.—Women's Constituencies. 

S P 0., Sadr, Cuttack

4 South Orissa • •

Any magistrate of the first class 
appointed in this behalf by tie 
Returning -Officer by an order 
j.n writing.

Ditto

1 Cuttack town P •• •

Sub Collector, Berhampur,

IV.—Indian Christian Constituency,

2 Berhampore town ditto.• •

1 Orissa Indian Christian Revenue
Cuttack.

Commissioner, Personal Assistant t.o the Revenue 
Commissioner,

• .• •

.V.—Commerce q.nd Industry Constituency,

1 Orissa Commerce and Revenue 
Industry. Commissioner, Personal Assistant t.o the Revenue 

Commissioner,Cuttack,

.11.—Landholders' Constituencies.

Revenue 
Cuttack.

Ditto

1 East Orissa Landholders Commissioner, Personal Assistant to the Revenue 
Commissioner.

• •

2 West Orissa Landholders ditto

MIL—Labour Constituency,

Revenue 
Cuttack.

ditto*• 9 D.ittpr •

1 Orissa Labour Constituency
Commissioner, Personal Assistant to the Revenue 

Commissioner.
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FORM 1.

[ See rule 5. ]

a notification dated -------- ---------- ----- has issued to electa member in_General Constituency, in which a scat is reserved for members 
on or before the

^Vbcreas

5ftb^^ulcd castes
ond whereas

at arCqUireu
Served-at;- 

j hereby gi™

constituency 
for election to the

the following
Public Notice.

number of candidates to be elected is four.

Nomination papers may be delivered to the undcr«ipmvi Nunavoidably prevented from receiving the same m 8 d 1 (°ffice) or if he is 
They should be presented between 11 a.m. ani^or W^)'.

Forms of nomination paper may be obtained at the office of the vmentioned between the hours of (hour) and (hour) from (date)To (d^>

will be taken up for scrutiny at (hours) on (date)

The(0
(”)

(in)

nomination papers 
in (place).

The(iv)

election being contested, the poll will take place
with anevent of the('v) In the 

on_

(vi) No elector will be 
name appears

andbetween the hours of
__andinterval of rest between

under which hisoutside the polling areaadmitted to vote 
the electoral roll.on

Datc_
Returning Officer.

Station-
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FORM lx,

[See iwLE g j 

Paper.
0 candidate is

Nomination
Name of the constituency for which th

nominated
Name of candidate, 

father’s
name.

Husband's

Age-----—
Address—
Constituency on the electoral roll of which the

doctor.---------------- --------------------

Number of the candidate in the electoral roll of the
registered as

Name of proposer----------------------------- -

Number of the proposer in the electoral roll of the constituency 

Signature of the proposer—*____________ _____ _____ _

Name of the seconder------------------------- ----------
Number of the seconder in the electoral roll of the constituency

Signature of the seconder—___ ______ _________

candidate is registered as nu

constituency in which ho isan elector.

Declaration by Candidate. 

I hereby declare that I agree to this nomination--------

Signature of CandidateDate.

or other authorized person).(To be fined in by the Returning Officer

Certificate of delivery.

Serial number-------- ------
This nomination paper was

delivered to me at my office at (date and hour.

Returning Officer.

SCRUTINY.Certificate of

I h,« som.totod .hefind that they are respectively qualified to staua
domination

Returning Officer.

officer, orto the Returningit is delivered
p* This nomination paper will not bo valicl unless 

n authorized to receive it, at his office bo fore 3 pm, on-
other
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Hr.

_________ son of.
in police-station—

I hereby certify that
residing at--------------- —---------
i$ a member of a scheduled caste.

19. Signaturethe.Da ted _

Subdivision al
ZwemirDwUi^i OfflCcr_ 

Election Agekt.Declaration recarding appolntment of

dod„« lb,t I jg«g!-
.No. (of the electoral roll). to be iuy election agent,

Signature of the candidato

*A candidate may appoint himself as his ejection agent,
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[See
e election

rule 22.]

Vanel °1 schedule

Primary election Jor th
of aConstituency.

Caste canuidates
0rfssa L°gislative AFinal list of

candidal08 for elections. ssombly

Name of candidate.Serial no.
Address of

caoclidatc. Colour allotted.1 2
3i 41 !

■

2

3

4

etc., etc., etc.,

Note.—The poll will be taken on the
at the polling stations alread7^otSd7~day °f“-----and

between.

licturninrj Officer.

FORM IV. 
[Sec rule 28.] 

Form of Notice.
Whereas the-------- --------- constituency of the Orissa legislative Assembly has

been called upon by notification to elect a member on or before.,_____ _ j
the Returning Officer of the said constituency, do hereby give the following:—

Public Notice.
(i) The number of persons to be elected is.

(ii) Nomination papers may be delivered to the undersigned at— 
if he is unavoidably prevented from receiving the same to.
_________ They should be presented between 11 a.m. and 3 p.m. on or

(office)___or
at

before (date)
(Hi) Forms of nomination paper may bo obtained at the offices of the persons 

abovementioned between the hours of (hour) and (hour) from (date) to
(date).

nomination papers will be taken up Jfor scrutiny at (hours) on (date) in 

(place).
event of the election being contested, the poll will tako placo

(iv) The

on
(y) In the andbetween the hours of

under which hisadmitted to vole outside the polling 
the electoral roll.

area
(yi) *N o elector will be 

name appears on

Returning Ojficcr.

Date__

Station
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111
[See rule 29.]

Nomination Paper.
NainG of the .constituency for which 

is nominated. tho
didatc iscan

of candidateName 

Father's name
• i ;

* 4 • *

Age 4 • • 4

; B• ■

Address £ 4 4 *

Mnham&> Indt^n-Ohaatinn)..m
vote*

Constituency on the electoral roll nf which the candidate is registered 1
elector.

as an ,1
«

fKumber of the candidate in the 
electoral roll of the constituency in which ho 
is registered as an elector.

Name of proposer

fNumber of the proposer in the electoral 
roll of the constituency.

SiguaturC of the proposer
Name of the seconder

’f;

• 4 I: I4 •

• 4

• •

tNumber of the seconder in the electoral 
roll of the constituency.

Signature of tho seconder • 4

Deolaration by candidate 
I hereby declare that I agree to this nomination _----

Signature of CandidateHate,

*
or other authorized person.)(To be filled in by the Keturning Officer

Certificate of delivery. i

Serial number.
This nomination paper was delivered to me at my office at (date and hour)

Returning Officer.

OF SCRUTINY. ^

, I tavo scmtioiMd m eligibility of *£•“£(“ SZZ&** 

fl*d that they are respectively qualified to stana
nomination.

Certificate

other authorized person.

persorTh'8 n?™ination paper wm nOtl* Valid OnfeTlt is^ered to the'Returning Officer, or 

authorized to receive it, at his office before 3 tf.-ai. on------- — *
+Uri otspacial constituency-

Returning Officer or

A’.fi.
Other

A* G Z2 jo y

must also be given here.

rffuc'



0J,ISSA GAZETTE, OCTOBER 2, 1936. [Pari Hi. ithe
208

SOU of-—
in police-station.certify that. —, is aI hereby 

residing at—
Member

backward tribe.
of 8

Signature

Snbdivisional 
Revenue Divisional °l^ccr.19theDated

appointment of Election Agent.Declaration regarding

1 hereby declare that I ^eby appo^T (uamc) 

to be jny election agent.

No- (of the

decioral roll).

Signature of the candidate.

*A candidate may appoint himself as his election agent,
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^ULE 42.1[£ee
Oonsfcitueucy.

°nsga Hegislativo A 

election.
Final' list of candidates for ssembly.

Address of 
candidate.

Serial Name of candidate.
Whether eligible for 
a reserved seat or 

not. f

Colourno. allotted.

1

2

3

4

etc., etc.,’ 
etc.,

Note.*—-The poll will be taken on the___
____  between^

_day of_______________

.at the polling stations alreadyand.19.
notified

Reluming Officer.
* 111 the case of a postal vote constituency, the note shall run as follows
Ballot papers should reach the Returning Officer by post before (hour) on- 

or caused to be deposited at the office of the Returning Officer between----------

f. To be filled up where a seat is reserved for the scheduled castes or the backward tribes;

or be deposited 
-----on---------- ■■and-

FORM VII,
[See rule 55.]' 

Form of Ballot paper. 
Front of form.

ORISSA LEGISLATIVE ASSEMBLY

(The letter to
constituency) in large type.

indicate the class of the

Back of form.

Serial No.
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FORM VII-A

FORM OF BALLOT PAPER 

j[See rule 56 (5)|.‘
Ballot Paper List.

ORISSA LEGISLAT1YE ASSEMBLY

.Constituency-------------------------------- -------
Polling Station------------------------------- --------

LIST.

Serial no. 
of ballot 
paper.

Serial no. 
of La Hot
iR^per.

paper. . ’ ! PaPer‘
i ! ‘

Elector's
Elector’sno.

no.

5 0 7432 81

!
:
■

I

I

YOWL VIII.
FORM OF TENDERED BALLOT PAPER.

^See rule 60]
Tendered ballot paper.

ORISSA LEGISLATIVE ASSEMBLY.
Polling station 
Constituency 
Name of voter 
Number on electoral roll .
Name of candidate for vrhom the

• • • t • • • • •••
• • • • • • • # • •

• M Ml • • t • • • Ml • t •
Ml • • • • • • • 1 •

vote is tendered
• a • o a ■ I If

Signature of Presiding Officfir*Date

EORM VIII-A. 
(See rule 60.) 

Tendered Votes List.

Name of Constituency. 
Polling Station

Name of Voter. Number on 
electoral roll. I! Number of 

i votes recorded.
Signature or thumb 
impression of voter.

i1
2 i

3 4
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FORM IX. 
(See tojLE 

Xist of Ghall
61.)

en(M Vote,.
:Name of Polling Station. 

Signature Sheet No. .__ _

Signature of elector if 
. -derate or thumb 
impression of elector 

if Illiterate.

Number °n
• electoral

..roll*
'Name.

Namoof identifier
.if any.

1 Order of the 
• -Presiding Officer 
! and signature.

.21 :3
4 -5

i

'FORM X.
(iSee rule 66.;)

Ballot Paper Account.
:in theStatement sent by Presiding Officer at.

19after the polling -on• district of.

constituency.for the

Ballot
Number of 

ballot 
papers 
used (a)

Number papers dealt
epoilt-

Remarks.Number
unused.Number

received.Description.

7G5 I4321

Ordinary ballot 
papers.

Tendered b allot 
.Papers.

1

0j presiding Office 

01(2) to be

Signature

under rul0OfficersReturningother. if any sent to

SSSSSJSfS. B=-
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pj form XI.
[Sec rule 69.]

Form of Declaration Paper,
Election.

Constituency. 
Serial no.

the roll--------------

Elector’s Declaration.
* Elector’s name and number on

.declare that I am an elec- 
at this election for this

tor for this constituency and have signed no 
constituency.

other voting paper

Signature of elector! 

Address.--------------

whe is personally known to me 
Signed in my presence by the elector who has been identified to my

Dale--------------------------- —

satisfaction i

Signature.
t Official designation.

* The nominees of a firm, corporation or Hindu joint family in a Commerce and Industry constituency, 
should be entered here along with the name and number of the firm,, etc. ^

f Name in full and dooigoaten to be entered here. *

C^J FORM XI-A.

[See rule 69.]; 

Form of Ballot Paper,.

--- £Constituency.

Names of candidates. VO^to
i

(1) Place a cross mark thus X against the 
wish to vote.

(2) The mark should be placed against not more than

name of the candidate for whom you

one name.

4-Enck'of bdllul pupei),

f-J-

r1-.

* (
AA

(V j Fou- a



THE ORISSAIII]j’A®T GAZRjjg 

TORjj

0CT0BEr
2> 1936.

213XII.

[See 7| j

Assembly j?i
Legislative /[ ■

action.Constituency.

poll on,

I o
The Returning Officer.

Constituency 
(Station and addNo.

ress.)

FORM XIII.

[See rule 71.]

Form of Letter of Intimation.

•Constituency.Sir

„„ ssnz^z rs ttiir-aa-«election, I have to request that you will- Sh°Uld you desire to this

(a) sign the declaration paper;

(b) mark your vote in the ballot paper;
(c) enclose the ballot paper in the smaller envelope and stick it up; and
(d) put the smaller envelope and the declaration paper in the cover addressed to

me and return it to mo by post so as to reach me not later than
on the............day of............................... 19....or deposit or cause to be
deposited the cover addressed to me in the ballot box provided for the 
purpose in (place)

a.m.

between

2. Rule 80 of the rules for the conduct of elections provide^ that a ballot paper shall 
he rejected if—

and on.« • • •

(а) the number of votes recorded thereon exceeds the number of vacancies to b9
filled;

(б) no vote is recorded thereon;
(c) it is void for uncertainty;

; and(d) it bears any mark by which the elector can be identified
(e) (i) the cover, enclosing the elector’s declaration paper aod the envelope 

containing his ballot paper, has neither been sent by post so as to roach the 
Returning Officer not later than the day and the latest hour fixed for the 
poll, nor deposited in the ballot box provided in the office of tho Returning 
Officer on the day and during the hours fixed for the poll;

(n) the cover contains no declaration paper outside the envelope;
(Hi) more than one declaration paper or envelope containing ballot paper have 

been enclosed in one and the same cover, the Returning Officersent out by
is not in order.is not the one s 

or attestation(ifl) the declaration paper
the elector or the declaration

Returning Officer.
Station.

Date
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form xiv

[See rule S4-]

2^-g-g
e S o o 

p- a '
. c3

2 d o 5; o p*
S 5 ^ ®

•**"< w
^ 0 _r *3 rCJ 

O *g m ©
e o o > .
5 § *8 ^ 
s-p.2 23

-g aa!1 
c3

^3 «

0-1 ^3 
O 03

! ^ . cS ^3 
.32 o »“ © 

•si
o

M O 0-3 23 o § p.
£ C3£ P<

o•g g'd
©

<w O

© 
f-i M

-2 £

©! rd 03

■s fU
s-as-
P c3a fi s
P o Ph

n —*
!!

1%
Remarks.I o gC3

* 2 
© m

03
03

* r-i
£ £ S o5 ph
ft p<

|e£a 2 cs 1 
s §\3 : 5Z5 p co |

a eb P4
<-> rA7?S 5 O ft p0 ,2 H o

87654321

Returning Officer.

FORM XV.

[iSce rule 85.]

Return showing results of the election for—------
constituency.

seats for

Name of candidate for whom votes have been given. Number of valid votes.

1 2

A
B • •
C
D • •
E , r•• •
F • •

lotal number of valid ballot papers.

Total number of ballot papers declared invalid 

Total number of tendered ballot papers.

I do hereby declare that the following candidates.

A

B

C

have been duly elected

Returning Officer.
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[See Role So.]

Tf , , 0? Eleohoj, Exp
. Receipt-—Under the head of receipts tu „ .
J every person (including the candidate), dub f1 > 
“'ey, security or equivalent of money A,"* S0C1%

-'•fher paid or remaining unpaid, on account of -Ved ia 
«bet election; and the amount received from M 
‘Ration sliall be shown separately. The return of

Return

".asuidJS®6 fidCwhiP‘

respect of an_ “ wh°m 
, connection with y exP0nses, 

.8U<* Person, In0i^tal receipts shall bo ft TISty <* 
00 ln the following

Constituency.

e
lion
any

fo(&:
For—

Name orpate of receipt description of payer.
Amount of value.

1 2
3

Total.

2. Expenditure.—Under the head of expenditure there shall be shown all payments 
made by the candidate or his election agent of any person on behalf of, or in the interests 
of, the candidate in respect of any expenses incurred on account of, or in connection with, 
or incidentally to the election, and all unpaid claims in respect of any such' expenses of 
which the candidate or his election agent is aware.

Vouchers shall be attached to the return for all items of expenditure amounting to 
Ks. 5 and over, unless from the nature of the case (e.g., railway travel or postage) 
a receipt is not obtainable. The vouchers shall be numbered and arranged in serial order, 
and the number of the appropriate voucher shall be entered in the return against the 
item of expenditure.

Each item of expenditure shall be entered separately in the return, except payments 
on account of postage and telegrams, for which a lump sum may e s o . suppjie(i 
and description of the payee and the nature of the work done or G
shall be shown in respect of each item.

The return of expenditure shall be in the following form.
^constituency.

For.
. Part A----In tlus Part shall be shown the pe ”®£alf including all payments for

or incurred by him or by any person on his> J ’ ses> for the purchase of 
personal services rendered, for hotel bills, for 

ooks or .election literature and the like.
Amount 

incurred but 
not yet paid.

Amount
paid.VoucherDate of

payment.^ame and description
of payee.

On what 
account.

no.

Total.



n i vwttF OCTOBER 2, 1936. ORISSA GAZETTE, _____ [BART la
THE216

I.
, expenditure paid or incurred by the

Part ft,—In this Part shallthe remuneration of agents (including the 
candidate or by any person on his behaU i ^ desorlptl0n of each agent, clerk or
election agent), clerks or messengers^ and the amount paid or due to'Cach
messenger employed and the rate
shall be shown separatel).

Amount 
incurred 
but not 

)ret paid.

Amount
paid.

VoucherDate ofRato ofName and 
description of

payee.
account, i payment. payment. no.

Total----------------- -—________

Part G —In this Part shall be shown all other expenditure (including travelling 
expenses and cost of refreshment provided) paid or incurred by the candidate or by any 
person on his behalf on account of agents (including the election agent, clerks or 
messengers). The name and description of each agent, clerk or messenger and tho amount 
paid or due to each shall be shown separately.

Amount 
incurred but 
not yet paid.

Amount
paid.

VoucherDate of 
payment.

On what 
account.

Kame and description 
of payee. no.

Total______ _________ T----------—rr—■

v shown the travelling expenses of persons (not being
inpurrpi?hv me^®n£Grs) whether in receipt of regular remuneration or not, paid or 
incurred bj tho candidate or by any one on his behalf or by the persons travelling.

Part D—In this Part shall he

.
.Name and description j On what 

of payee.
. Amount 

incurred but 
not yet paid.

Date of i Voucher 
payment, no.

Amount
paid.account.

■

: I

I i
!

Total
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°xponclituro oa
Pnntiag, whetherrod-incur paid or

Nam'o and 
do scrip tion of

payee.
Rato of

payment,
if any.

On what 
account. Voucher Amount

paid.
Amount in- 
curred but 

nofc yet paid.
no.

21 3 4 5 6I

Total. ________

Part F.—In this Part shall be shown the expenditure on advertising, whether paid 
or incurred.

Date of 
payment, 
if any.

Amount in­
curred but 
not yet paid.

Name and 
description of 

payee.

On what 
account.

Voucher Amount
paid.no.

654321

Total.

stationery, whether paid orthe expenditure on
Part G—In this Part shall bo shown

incurred.
Amount in­
curred but- 
not yet paid.

Amount
paid.

Date of 
payment, 

if any.

Voucher
Name and 

description of 
payee.

On what 
account.

no.

' 654321

Total-
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21S
shall be shown.and telegramsthis Part the cost of postagePart H.—In

Date of payment if 
j separate payments 

arc shown.
Amount paid.

Name of expenditure.

o

21
I

Total

part I._jo this Part shall he shown the expenditure paid or incurred on account of
the hiie of rooms for public meetings or as committee rooms or as an office.

Amount in­
curred but 
not yet paid.

Locality 
and des­
cription 

of rooms.

Name and 
description of 

payee.

Amount
paid.

VoucherDate of 
payment. no.

; 5 64321
I

. 1

I
i

i\

Total__________ _

Ptn/. J.—In ibis Part shall he shewn the expenditure paid or incurred on account of 
the hue or use of any vehicle, boat or animal for any purpose connected with the election, 
including the conveyance of any elector to or from any place for the purpose of enabling 
him to recoid Ins vote, but excluding expenditure already recorded in Parts A to D.

f
Name and 

description of 
payee.

Amount in­
curred but 
not yet paid.

On what 
account.

Date of j Voucher •> Amount 
payment. paid.no.

i

1 2 3 4 5 6
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219Part K-— In this Part shall be show 

didate or by any person on his behalf n all 
which expenditure paid nr ■

1S included in nnZT^ by the 
y of tho foregoing

c^u

Date of 
payment, if

any.

and description of 
payee.

On what 
account. V ouchcr Amount in. 

curred but 
nofc yet paid.

Amount
paid.no.

1 2 3 4 5 6

Total

Part L—In this Part shall be included every disputed claim
remaining unpaid.'

Name and description 
of claimant. Name and alleged ground of claim. Amount of claim.

1 2 3

Total---------------------------
Part M.—In this Part shall be .shown the total of tho expenditure and claims 

included in each of the foregoing Parts.

Total.Unpaid.Paid.Part.

4321

A
i

B

C
IID i i

i
E

F

G
I

H
i

I

J i

K

L
Total
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declaration referred to in rnlo 90 (1) shall

BY ELECTION A CENT.

being the appointed electiou
. a candidate for election in the ------- ----------

for——----------—-------- r~ /hp above return of election expenses is true
constituency, do hereby solcinu J \ that ‘exccpt the expenses heroin set forth, uo
to the best of my knowledge and belief, a ' ’k v\edge and belief been incurred in, or 
expenses of any nature whatsoever hate to my k"a=candidature. .
for the purposes of,-------------------

Election Agent.

Magistrate.

220

3. Declarations.—The form of tho 
be as follows:— Declaration

agont
I

Solemnly affirmed before me.

Declaration by candidate.

____________ _ being a candidate for election in
_______________________________ constituency, do hereby solemnly affirm that

the above return of election expenses is true to the best of my knowledge and belief, and 
that except the expenses herein set forth, no expenses of any nature whatsoever have to 
my knowledge and belief been incurred in or for the purposes of, my candidature.

Candidate.

r,
the

Solemnly affirmed before me.

Magistrate.

Special declaration by a candidate under paragraph 5 (3)of Part II of the Corrupt
Practices Order.

I ______ , being a candidate for election in
constituency, do hereby solemnly affirm that 

tho return of election expenses signed by my election agent is (with the exceptions noted 
below) true to the best of my knowledge aud belief, and that (with the exceptions noted 
below) no expenses of any nature whatsoever other than the expenses therein set forth 
have to my knowledge and belief been incurred in or for the purposes of my candidature:—

Particulars of exceptions.

»—
the

Candidate.
Solemrly affirmed befoie me.

Magistrate.
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Purr> the 2nd October 1936.
Noi 26lO*Ref. P.—In exercise of the powers 

Conferred by sub section (2) of section 68 oftbe 
Government of India Act) 1935) read with paragraph 
14 (1) of the Government of India (Commencement 
land Transitory Provisions) Order) 1936, the
Governor of Orissa is hereby pleased to make the 
following rules, namely

1. These rules may be called the Orissa 
(Prohibition of Simultaneous Membership) Pules, 
1936.

Period at the exphi which the seat 
n the Pr°vincial Legislature of a person chosen 

mernher of the Federal (or Indian) Legislature
Provincial Legislature [including a person 

who, being a member of the Federal (or Indian) or 
of the Provincial Legislature, is chosen a member of 
the Provincial or of the Federal (or Indian) Legis­
lature respectively] shall become vacant, unless he 
has previously resigned his seat in the Federal 
(or Indian) Legislature, shall be ten days from the' 
date of the publication in the Gazette of India or 
in the Orissa Gazette, whichever is later, of the 
declaration that he has been so chosen;

Provided that, in a case in which the declaration 
that a person, being a member of the Indian Legis­
lature, has been chosen a member of the Provincial 
Legislature is published in the Orissa Gazette on any 
date earlier than the 10th April, 1937, the said 
neriod shall be the period expiring on the 20th 
April 1937, or on the date of the first meeting o
fhe Provincial Legislature, whichever is earlier.

a
and

By order of the Governor,
S. N. MOZm])ARt 
Secretary to Government.Deputy

aforesaid villages o(uircd within the 
d Krishna Nagar.

notification is made under the 
* of section 4 of Act I of 1894 to all

concern.
land may bo inspected in the 

of Puri.

is req
Dokanda anThe 30th September 2936.

. No. 4617-La.-46-R.-Whoreasitap^rs
to the Government of Orissa the -
required to be taken by Governmeu ■ a 
«pense of the Puri district boarQ , tank 
Public purpose, viz., for excavation 
f°r the use of the Kanas dispensary 
'ullages of Dokanda and Krishn |
Parganas Balabhadrapur and Serai resp ^
Zl'a Puri, it is hereby notified t a^g uring 
ab°ve purpose a piece of land 
^•635 acre hounded on the—

North—By portions of plot 
194 of mauza ~

East—^B.y portion of plot 
Dokauda, mauza 
Kanas and plot 
Krishna Nagar,

South—By portions of plot nos.
13 of mauza Krishna Na ^ }

West—-By portions of pfot noS 
of mauza Krishna 
portion of plot no.
Dokanda,

This
provisions
whom it may

the

A plan of the 
of the Collector

Objections to the acquisition, if any, under secction 5-A, by any person interested 
within the meaning of that section on or 
before the 2nd October 1936, before the 
Collector of Puri, will be considered.

The 30th September

filedoffice

195 and 193d.nos
Dekanda, No. 4619-~La^47.-R.—Whereas it 

appears to the Government of Orissa that land 
is required to be taken by Government at the 
public expense for a public purpose, viz., for 
construction of an advance line in front of 
Khalarda breach in the 8th mile of Surua 
right Embankment no. 96 B at Khalarda, in 
the vilhgo of Khalarda, pargana Kodinda, 
zila Cuttack, it is hereby notified that for the

194 of mauza
Boundary 0

4 of mauza
no.

no.

9, 4 and

andNagarof mauza195
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Irrigation Branch, Cuttack, or in that of 
the Executive Engineer, Southern Division, 
Cuttack.

Objections to the acquisition, if any, fii0(l 
under section 5-A,. by any person inter, 
csted within the meamug of that section 
on or before the 3rd November 1936, before 
the Collector of Cuttack, will be considered.

The 30th September 193G.

tor,of land measuring,

rnont- bounded on the—
Area-—2.035 acres.

sa is sa s
1664, 1662, 1663 and 16o9 and 
plots nos. 1703 and 1683 and 
plot no. 1630 Irrigation Depart- 
rnent land,

No. ' 4616-R —Declaration—Whereas 
it appears to the Government of Orissa that 
land is required to be taken by Government 
at the expense of the district board of 
Balasore for a public purpose, viz., f0r 
widening the drain near Hadisahi on the 
3rd mile of Bhadrak-Chandbali road in the 
village of Beka, pargana Bandiaorgada, zila 
Balasoro, it is hereby declared that for the 

: a piece of land measuring, 
less, 0-62 acre, bounded on the—I

East—By part of plots nos. 2038, 2044, 
2045, 2046, 2054, 20oo, 20o6, 

2063, 2143, 1676, 16/7, 
nos. 2058 
1630 Irri-

2057,
and 1668 and plots 
and 1675 and plot no. 
gation Department land, above purpose 

more or
North—By plot no. 669,
East—By part of plots nos. 638, 637, 633, 

626 and plots nos. 622, 620, 612, 
610, 607 and 1435,

South—By plots nos. 601, 604, 597, 594, 
585 and 596,

"West—By part of plot no. 581 and by plot 
no. 583,

is required within the aforesaid village of 
Beka.

This declaration is made, under the 
provisions of section 6 of Act I of 1894, to all 
whom it may concern.

A plan of the land may be inspected in the 
office of the Collector of Balasore.

nos. 1715, 1714,

2029, 2038, 2044, 2045, 2046, 
2054, 2055, 2056, 2057, 2063, 
2143, 1676, 1677, 1668, 1666, 
1662, 1660, 1659, 1645, 1643,

1719,and 1634 and plots nos. 
1713, 1722, 2058 and 1675

West—Bv part of plots nos. 2036, 2044, 
2045, 2143, 1690, 1689, 1688, 
1687, 1684 and 1678 and plot 

1683 and plot no. 1630 Irri­
gation Department land,

is required within the aforesaid village of_ 
Khalarda. *

This notification is made, under the provi­
sions of section 4 of Act I of 1894 to all 
whom it may concern.

A plan of i he land may be inspected in the 
office of the Land Acquisition Deputy Collec-

no.

By order of the Governor,
A. F. W. DIXON,

Offg. Chief Secretary to Government.

EDUCATION, HEALTH AND LOCAL SELF-GOVERNMENT DEPARTMENT.

NOTIFICATION.
The 23rd September 1036.

No. 5320-E. In exercise of the powers conferred by sections 4 and 5 of the Charitable 
Endowments Act (\I of 1S90) and upon the application and with the concurrence of Rat 
Bahauui K. C <,en who proposes to apply the properties hereinafter mentioned in trust, the 
Government ofOmsa aio pleaded to diiect that the properties of which the particulars 
contained in the First Schedule hereunder written shall, as from the date of the first publication 
Pi n V 9a'-tUe 01 .this notification, vest and be henceforth vested in the Treasurer of 

hantob.e Endowments for the territories subject to the Government of Orissa to be hold by
1S90lnrdb.nvfnri«SSf°r;i (fUbjCCt l° tko l)rovi3ious o£ the said Charitable Endowments Act ot 
anl to he ‘° !’“* “ th“dcr b>’ lhe Governor General in Council)
forth ;u the ‘■ch-M,, '1 • , c lccoa-c thereof applied iu the manner and for the purposes setwritten h f h0h hC F#rt,cu,a» contained in the Second Schedule hereunder

The First Schedule.
Face value

are

no. Year.
Es. Held by.

per cent loau G. P. Kotos 
'222988 1842-43

22:'4C1 1842-43

-’-810 1854,-55

nos —

500 ^

1,000 !> Treasurer of Charitable Endowments, Orissa

200 J
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The

^sarass^asSS?^
corpus of the Fund shall remain intact for over. “

2. The Deputy Commissioner of Samhalm,,. „ 
sub-seetion (1) of section 5 of the Charitable Endowment A^18'01 the Trust Fun,

3. The Treasurer of Charitable Endowments !*, ' ^

f",;»,«"»S'S cra™“rb;'httr,'£ t “»««ssssr-“•
Of the4 existing Sambalpur girb™^"1^""^ “ th« Payment of the teachers

Sambalpur to be chosen by the Administrator in the first place and in^8 girls’ schoo> « 
no such girls school in existence at the relevant pint of L h?eVenC of there being 
Fund should bo utilised for the maintenance of the staff of a Bongali girls' on fcho saitl
Pun, known as Swargadwar upper primary school P„ri nr if n „h°o1 m existence in -or lower primary r.ppo,‘pj,,, ">
purpose by the Administrator. b b u lssa t0 °G °bosen for tbn

ule.

constituted into 
1110 Sarojini »«bi fiw.1”1*"The

under

By order of the Governor,
R. P. WARD,

Ofjcj. Secretary to Government.

LAW AND COMMERCE DEPARTMENT.

NOTIFICATION.
' The 26tli September 1936.
No. 3949—IIP-69/36-Com.—Intimation having been received of the outbreak of 

cholera at Madras it is hereby notified for general information that Madras is declared to 
be an infected port and that the existing regulations for the prevention of the 
introduction of cholera by sea will be enforced in the ports of Orissa against vessels arriving 
from Madras.

C. C. NAIR,
Secretary to Government,

OFFICE OF THE REVENUE COMMISSIONER, ORISSA.

NOTIFICATION.
The 28th September 1936.

No. 2741-R.—The price list of staple food-crops in local areas of the following three 
coastal districts of the Province of Orissa prepared under section 46 of the Onssa Tenancy Act 
1913 (Bihar find Orissa Act II of 1913), for the period from 1st Apnl June 19oG

published for general information in accordance with the prousions that section._______are
£55uantitics per rupee

ii seers of SO tolas 
Company’s weights.1

i Remarks.Mart, at which | fStaple^ 
or crops.

Market day* f9rntl'c.,prepa' ra-.ion of price lists.District. : Local areas. prices were 
taken. June

1030.*
MayApril

1936.I 1930.

| 108 07651 432
i Ch.Sr. Ch.; Sr. Ch. Sr.Ch. cr. 

15 12 ' 15 12 * 14 7 15

| IS G I 15 12 17
15 121 14 7 15

| 17 lj 17 1 17
13 0j 12 0 13

13 0 14

5mouthI First Sunday of each
market day of each 

month

Lutlack . Rice 8. Sadr sub- 
' division.

Cuttack Town .. 
Charchika Hat ..
Jaipur Town ..
K c ndrapara 
Town.

Balasore
Bhadrnk
Chandbaii

Puri
Banamalipur . 
Khurda

18 6
15 12 
18 6 
14 0 }
16 0 |

; First 
j Firstlsunday of each

5Do.
i 8 :Do.■la j pur sub* 
j. division.

Hen drapara 
1 subdivision.
: Sadr 
I division.
■ Bhadrak sub­

division

Do. 0Do.
i first Saturday of every 

F^fVcdnesday of every! 
jST Thursday of every i «• °
The 5th of every month .. j »• *(»“ I ? „
First hat day of tl,c "’onth J ; j ,, , 18 0) W

The 5th of every month . • j

^alaiore 5Do. 14 0sub-
0j i7 0 j 1® 0 17 

14 12 j 15
Do.

:! 9Do.
81'uri j1*-

1 Do. 
.. j Do.

■• 1 Sadr stib- 13}.division.
I

IKhurda sub­
division. MANS FIELD,

Commissioner.

-. 230 —2-10-lD3f>«

P. T.
Offg. Revenue

O.G. ii~ Press officer, Govt. Dross,
V. M. MoneyGu c*c : JVnlecl anti Published by'( R


